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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as euthorised by
the Committee, do present on their behalf this Hundred and Ninety-First
Report of the Committee op paragraph 16 of the Report of the Compt-

" raller and Auditor General of India for the year 1981-82, Union Govern-
ment (Posts and Telegraphs) relating to Expansion of Vijayawada Trunk
Automatic Exchange, Arrears of Telephone Revenue and Excess
Billing, STD-barring and Telephone complaints.

2. The Report of the Comptroller and Auditor General of India for
the year 1981-82, Union Government (Posts and Telegraphs) was laid -
on the Table ot the House on 26 April 1983.

3. A trunk automatic exchange (TAX) with an equipped capacity of
1200-lincs wag installed at Vijayawada in October, 1977. Based on an
estimatc made in October 1973, the first expamsion of Vijayawada TAX
by 800 hnes {irom 1200 to 2,000 lines) was sanctioned by the P&T
Board in January 1978 at a cost of Rs. 79,50 lakhs. The work on the
expansion of the capacity was takep upon June 1978 and the expanded
capacity was commissioned in May 1980. In May, 1980, the TAX was
laaded to the extent of 718 lines and even by November 1981, the total
utilisation was 906 lines only. Even while the work on the first éxpan-
sion was in progress September 1978, the Department proposed further
expansion of the capacity of the Exchange by 1,000 more lines, i.e. from
2,000 to 3,000 lines. However, due to anticipated traffic not coming
upto expe~tation (only 1100 lines have so far been utilised). equipment
worth Rs. 102.88 1akhs received for the second expansion was not ins-
valled and is now proposed to be diverted to other stations. From the facts
cf the case. the Committee have come to the conclusion that there
was.on the one hand, unrealistic estimation and on the other, lack

of proper planning.

Dealing with traffic forecast system followed by the P & T Depart-
ment, the Committee have pointed out that as against the provision of
‘zero® percent STD barring, there was as high as 48.8 percent STD bar-
ring in one of the stations parented to Vijayawada TAX, viz., Vishakhapat-
nam. The traffic assessment system followed by the Forecasting Cell
suffers from another defect. The traffic projection which is made on the
traffic data collected several years before the start of a work is not  re-
viewed in the light of actual traffic. growth. Nor is there any system of
continuous monitoring of traftic growth. The Committee have desired



the Department not only to refine their estimation techmques and para:
meters, but also to continuously monitor the traffic growth and periodically
review the .demand forecast in the light of actual treffic growth. -

4. In their sugccessive Reports, the Public Accounts Committee have
expressed concern over heavy arrears of telephone revenue. However, the
Committee haye observed that there has been no tangible improvement in
position. The Committee have taken a serious view of the old arrears,
some of which date back to the year 1972-73. Thé Committee have des-
ired that the Department should tackle the problem of arrears particularly
old ones with vigour ang deiermination and liquidate the arrears under a
time-bound programme. The Committee have also desired that heads of
circles/districts should be made personally responsible for cnsuring this.

5. Bills under disputes generally emanating from over-billing represent
one of the most important factors responsible for telephone arrears. From
a statement of ielephone bills each of Rs. 50,000 and above outstanding
in Delhi as on 30-9-1983, the Committee have observed that almost the
entire amount of outstandings of Rs. 58.42 lakhs is on account of disputed
bills (including cases taken to courts) or bills under correspondence.
During the vear 19%1-82. as< many as 39,105 complaints of over-billing
were received by the Department., The figure does not include comp-
laints received from a number of important tele-communication circles/
telephone districts. The above fieures indicate  that the problem of over-
billing has assumed serious proportions.  Apart from the fact that it s
one of the most imporiant factors responsible for heavy arrcars of tele-
phone revenue, it has invalved the Department in a large number of cases
of liigation leading to unnecessary waste of Government time and money.
Ag on 1-7-82. there were as many as 1076 cases under litigation involving
an amount of Rs. 67.56 lakhs. The Committec have desired the Tele-
phone Department to rigorously enforce the existing measures to prevent
malpractices leading to excess billing complaints, such as sealing of meters,
lockine of distribution nnintq and formulation of mobile vigilance squads.
If in spite of these measures, any complaints of excess billing are received,
it should bz the dutv ~° the Denartmen* to attend to them with all des-
patch, and, wherever warranted, to afford immediate relief.

7. The efficiency of the Telephone Department is judged by the num-
ber of complaints it reccives and the time it takes to clear a fault rcported

to it The Comgnittee have obhserved with  reeret that judeed from these
crteria, the working of the Indian Telephone Department does not pres-

ent a bricht picturc. For a little over 8 lakh telephones in the four met-
ropolitan cities of Bombay, Calcutta, -Delhi and Madras, over 42 lakh

fault complaints werr received during the vear 1982-83. In the opinion
of the Commitec_ the Indian Telephone System is highly fault-prone. The

(vi)



Committee have desired the Ministry of Communications to make deter-
mined cfforts to tone up the telephone system with a view to bringing
down the number of faults in each telephone districts to the barest minimum.

The overall performance of the Telephone Department in regard to
clearance of faults is also not satisfactory. The Committee have desired
the Telephone Department to make all out efforts to reduce significantly
the average time taken for the clearance of faults in all telephone districts.

8. The Public Accounts Committee (1983-84) examined this  para-

graph and other subjects relating to P&T Department at their gitting held
on 6 September, 1983. The Commiitee considered and finalised this Re-
port at their sitting held cn 20 March, 1984. Minutes of the sitting form
Part 1I* of the Report.

9. A statement containing observaiions and recommendations of the
Committee is appended to this Report (Appendix V). For facility of
reference, these have been printed in thick type in the body of the Report.

10. The Commiitee place on record their appreciation of the assistance

iende d to them in the examina‘ion of this paragraph by the office of the
Comptroller and Auditor General of India.

11. The Committee would also like to express their thanks to the
offices of the Ministry of Communications (P&T Board) for the coopera-
tion cxtendedg by them in giving information to the Committee.

o Poix

(SUNIL MAITRA)

NEw DELHI; SUNIL MAITRA
Chairman,
March 28, 1984 Public Accounts Committee.
Chaitra 8,190() (S )v Public Accounts Committee.

*Not Printed.  One cyclostyled copy laid on the tibale of the House ard five
copies placed in Parliament Library.
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CHAPTER 1

EXPANSION OF VIJAYAWADA TRUNK AUTOMATIC
EXCHANGE

Audit Paragraph

1.1 A trunk automatic exchange (TAX) wih an equipped capacity
of 1200-line was installed (October 1977) at Vijayawada. The Director
General, Posts & Telegraphs (DGPT) had approved jts expansion by
800-line (from 1200 10 2000-line) in October 1973 with a view to meet-
ting increase in traffic and providing subscribey trunk dialling (STD) faci-
lity to additiona) stations like Bhimavaram , Budivada, Masulipatnam and
Rajamundry. The project estimate was sanctioned (January 1978) by
the P&T Board at a cost of Rs. 79.50 lakhs. The work of installation
was taken up in June 1978 and completed in March 1980. The expanded
capacity was commissioned in May 1980.

1.2 Utilisation of capacity — The expansion of the capaciiy of the
TAX by 800 lines was estimated to require 1,843 circuits on various
rou.es connec'ed 1o Vijayawada. The number of circuits was reduced to
1.445 (828 incoming and 617 outgaing). after recalculation of anticipated
traffic load on the TAX from and to various stations in October 1979. At
the time of commussioning of 800-line expansion (May 1980) the existing
capacity. of 1,200 line was icaded 1o the extent of 718 lines only. Even
by November 1981. the total utilisation was 906 lines only i.e. an increase
of 188 lines in u period of 19 months. The project for expansion by
.800-line anticipated on overall additional revenue of Rs. 307.69 lakhs on
account of STD service and share of the TAX project being Rs, 25.64 lakhs
With the capacity of 2.000-line loaded only to the extent of 906 lines, the
expansion of 800-line at an estimated cost of Rs. 79.50 lakhs not only
failed to fetch the amicipated additional income but cost the Department
liability of recurring annual revenue  expenditure of Re<. 14.04 lakhs to-
wards maintenance, depreciation, inieresi, etc. on the ecquipment installed
for the additiopal 800-line capacity. The District Manager, Telephones
(DMT) Vijayawada stated (February 1982) that the ultimate utilisaiion
depended ‘on the commissioning of the switching and transmission projects
simultaneously in the other parts of the country which had a relation
with the expansion of a TAX. The spare capacity in Vijayawada TAX.
was likely to continue till the trunsmission media and the switching facili-
ties at the stations with which it was to be connected come up.

1.3 Further expansion — While the installation of first exapnsion by
800-line was in progress (September 1978), the Department proposed. to
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further expand the capacity of the exchange from 2,000 to 3,000 lines
and included the required equipmen: jn the supply programme of Indian
Telephone Industries for 1979-80. A project estimate for Expansion-I
of Vijayawada TAX by 1,000-line was sanctioned by the P&T Board in
November 1979 at an estimated cost of Rs. 98.61 lakhs consisting of
building (Rs. 6.44 lakhs), elecirica] installation (Rs. 1.06 lakhs), air-
conduioning (Rs. 389 lakhs) and apparatus and plant (Rs. 87.22 lakhs).
The supply of equipment (apparatus & plant) commenced from October,,
1979 and by Navember, 1981, equipment worth Rs. 102.88 lakhs was
received. The building (with electrical installation) in which the equip-
ment for the etpansion was to be installed had also been completed
(December 1981) at a cost * Rs, 9.25 lakhs. In the justification for the
second expansion, it was siated :hat the expansion would enable extensign
of STD facilities to sta ions ik Plakole. Tadepallingudem, Ongole, etc.
of high traffic potential and also linking of Vijayawada TAX to other TAXs
viz. Calcutta, Delhi, elc. This'expunsion was also to enable augmentation of
circuits to the cxisting exchanze. and TAXs connected to Vijayawada TAX
so as to cope v~ with the increa-ed traffic and also hzlp in providine op-
erator trunk dialling circuits to more manual trunk exchanges. With the
installation still to be takea up, equipmen; wor h Rs. 102.88 lakhs was
lying idle and the building with electrical installation completed at a cost
of Rs. 9.25 lakhs was vacant. The DMT staed (February 1982) that
the timing for fir ber ¢rp on of TAX frem 2000 ‘o 3000 lin: was
under re-cansideration in the Post & Telegraphs Directerate and a decision
had to be taken on the proziess of comnlation of <‘rtchine and fransmission
projects in the other parts of the country which had a direct bearing
on the functioning of Vijavaw:7 1 TAX anxd that there would no be much
infructuous expenditure even if it was decided not to undertake the cxpan~
sion as it was proposed to utilise the exising building by shifting the
Vijayawada Trunk [schanes « 0 he oo miis ecnipment would be diverted
for the installation of proposed Guntakknl TAX. Actually, the Depart-
men: would be put .Q a further additional expenditure in the dismantlement
of Trunk cxchen-c cqumrm n «1 " exviting building and laying of ad-
. ditional pairs of under-ground cable, junction lines, etc., bes.des infruc:uous
expenditure involved on hunding, fre.zht, (ransporiation, storage. ete.
charges on the equipmen reccived or ‘he 1000-line cxpansion and its
subsequent diversion to Guntakkal TAX. This shows lack of proper
planning on the part of thec Departmen.. '

1.4 The Department stated (September 1982) that all but two of the
additional stations proposed to be connecied to Vijaywada TAX had
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already been connected and the diversion of equipmen. was due to antici-
pated traflic not coming up to ithe expected level.

[Paragraph 16 of the Report of the Comptroller and Auditor General of.
India for the year 1981-82, Union Government (Posts and Telegraphs).]

1.5 The Committe desired to know the system followed in the
P&T Department for assessing the traffic Joad before setting up a Trunk
- Automatic Exchange (TAX). The Ministry of Communications, in & note,
have staied :

“The trunk (raffic|circuit forecast for the TAX network in  the
country is prepared by the forecasting Cell of the Directorate
for the end of each Five Year Plan and also for intermediate
‘year as requifed. For this purpose, the TAXs which are
expected to be working by that year and the names of stations
to be connected to each of these TAXs by .hat year are
decided. The fore-casting Cell of the Directorate then coll-
ects the required traffic data for these stations and prepares
the traflicicircuit requirements on varicus routes for the
particular ycar betwcen the stations and the concerned TAX
and also beiween all the TAXs by projecting the demand to
the particular year. The projection is done based on certain
norms assuming full inter-dialling bztween all -he stations to
be connected to TAX network and exchange capacities on
date of cut over and two years afterwards and increase due to
STD being 8 to 20 times and assuming that all subscribers
will avajl S. T. D.”

1.6 According to the Audi; Para, the trunk automatic exchange (TAX)
at Vijayawada with an equipped capacity of 1200 line was installed in
October 1977, lis first expansion (from 1200 to 2000 lines) was appro-
ved in Octobcr 1973. The work of installation was takep up in June
1978 and completed in March 1980. The second expansion (from
2000 to 3000 lincs) was proposcd in September 1978 and by November
1981, equipment worth Rs. 102.88 lakhs had been received.

1.7 The Compittee desired to know ihe basis of 'demand assessment
of the first and the secong expansions, The Ministry of Communica-.
mms ‘have stated in a note:

“(a) For expansion I, the method of system of assessment indi-
cated in para 1.5 above was applied to traffic data collected
in January 1972 and pro;ccwd to 1978 and this gave termina- -
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ng capacity of 1843 circulits for parenting 7 stations to
Vijayada TAX. The seven stations are as follows:

(1) Vijayawada (2) Guntur (3) Vishakhapatnam (4) Kaki-
nade (5) Bhimavaram (6) Gudivada ( 7) Masulipatnam

(b) For expansion II, the same method was adopt:d utilising the
traffic data coliected in 1978 and projected 0 1982  for
parenting 12 stations to Vijayawada TAX which cage to
4600 circuits. The 12 stations are as follows:

(1) Vijayawada (2) Guntur (3) Vishakhapatnam (4) Kaki-
nada (5) Bhimavaram (6) Gudivade (7) Masulipatnam (8)
Ongole (9) Tenali (10) Rajahmundry (11) Chirala (12)
Ehlﬂ)”

1.8 The Sccretary, Ministty of Communications, clarified during
evidence:

“These (expansions) arc planned by the P&T Board from here on
the basis of data collected all over the country.”

1.9 As to extent of under-utilisation of the line capacity of the
Vijayawada TAX and thc reasong therefor. the Member (TD) P&T Board
explained in evidence as under:

“The termjnaiions which arc required, that is 1200. is for three
main purposes. Onec is for connecting to the exchanges in
same city, say, Vijayawada, what is called the local junction
the other is for connecting to other similar Trunk Automatic
Exchanges in the country, like, from Vijayawada (o Madras,
to Hyderabad, to Bombay, to Coimbatore. etc. and the third
is for cpnnecting to outlying local exchanges which are par-
ented tq the Vijayawada Trunk Automatic Exchange. So,
there are three types of circuits which are used for termina-
ting on the Trunk Automatic Exchanges. The 1200 termin-
ation is the calculated value required for all the three  pur-

poses put together.

“We can put these three types of circuiis into two families, oae
for congecting 10 Strowger exchanges and the other to cross-
par ‘exchanges. The strowger cxchanges have been connec-
ted to Vijavawada. The connections between Vijayawada
TAX and other similar Trunk Automaiic Exchanges will be
cross-bar. The major non-utilisation is in the circuits which
are connected with cross-bar exchanges. The circuits which
ate 10 be connected with strowger exchanges have  already
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been fully connected and the contro] equipment which is to

control the strowger termination is already overloaded at
Vijayawada.”

The witness added:

“We require different types of termination depending upon whe-
ther the .call is coming from a sirowger exchange or from a
cross-bar exchange. But all conections between trunk ex-
changes have to be cross-bar becanse all the Trunk Automatic
Exchanges are of cross-bar type. From the data which has

. been given to you and also which will be given to you, you
wil Mfind that sirowger type has been fully loaded in respect
of the terminations but cross-bar type which was mainly for
inter-connecting - trupk automatic exchanges is not fully utilised
because enough circuits were not available.”

1.30 The Committee enquired when the planning for the jnitial 1200
lines was done and when it was commissioned. The Secretary, Ministry
of Communicatigns ‘stated:

“The planning for the inital 1200 wag done in 1973. .The commis-
sioning was .in 1977. Full utilisation of the cross-bar circuit
which sould have been done in iwo years time has taken us
about six years.”

1.11 In 1eply to anoiher question, the Member (TD) stated:

“What we should have completed in 1979-80, we will be  comp-
leting in 1983, The media and the channels for connccting
the Vijavawada Tax to other Taxes did not come in time. That
should have been completed in 1979 but because of shortage
of equipment we had to prolong it and it would he completed
only in 1983

1.12 On being pointed out that the oleaning  ccll of the Department
was not vpearating properly, the witness stated:

“The  synchronisation of  different inputs-trunk sulomatic
exchanges, micro-wave system and so on, did not materalise
as we expected.”

He added:

“....synchronisation of activitics and cquipment availability was
not fully donc and also awomatisation of all the qutlying
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exchanges, If these are brought about, we hope to increase
it from the present 1070 to 1700 circuits.”

1.13 Asked why the Depariment had not made available the required:
-equipment and circuits, the Secretary, Communications, admitted that “that
"was failure.. .. .thal we could not do. If we had provided more circuits
-earlier, it would have led to much better utilisation”. But he added:

“You have to view it in the ligh: of the inadequacy of the circuits
to satellite exchanges.” '

'1.14 On being pointed out that this was a case of failure of imple-
‘mentation of the plan, rather than bad planning, the witness stated:

“Planning is not divorced from different aspects which shquld be
considered in formulating the plan. Proper planning should
take into account all these things.”

He added:

“In retrospect 1 cannot say that planning was done rightly in #hat
case....We realised it some time back that planning to
a considerable extent had to be decentralised. but we were

unable to do so because of constraints on our administrative
and financial powers.”

1.15 In reply to a quesiion, he added:

“The planning process mneeds some changes which have "been
initiated.”

1.16 The Commi'tee desircd to know the latest position regarding
utilisation of the capacity of the Vijayawada TAX. In a note furnished to
the Committee, the Ministry of Cqmmuunications have stated:

“There arc two aspects in regard to the utilisation of the capacity
of a TAX namely (i) utilisation of traffic handling capacity

(ii) utilisation of the termination of lines.
The present utilisation of Vijayawada TAX capacity is as follows:

(1) With reference to traffic handling capacity of the common
control equipment, the strowger chain is utilised to the
extenit of 80 per cent and the MLF. chain is utilised tq the
extent of 9 per cent.

(2) In respect of terminations 1,100 lines out of 2000 lines have
been utilised.
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‘The reasons for the slow utilisation of the capacity are partly on
account of the non-availability from indigenous sQurces of
certain type of transmission equipment and partly the traffic
not coming up as per forecast one of the reasons for which is
heavier STD barring.”" '

1.17 To a question whether 80 per cent utilisation of the common
<control equipment in casc of strowger chain was considered to be satisfac-
tory, the Member (TD), P&T Board replied:

“80 per cent in the year, 1983 we can consider as proper utilisa-
tion because 80 per cent would go up to 100 in the next twg
years when we have sufficient circuits to connect.”

1.18 On being poinied out tha: 80 per cent utilisation of capacity
in case of strowger chain was in the year 1983 whereas the first expanded

capacity was commissioned much carlier, viz., in May, 1980, the Member
(TD) explained:

“Because we do not have enough media or enough circuits to
load even to that extent. The circuits were not available in
time and it was delayed. One of the outlying Exchanges
did not put automatised at all.”

1.19 The Committec desired to know as to how far the under-utilisa-
tion of Vijayawada TAX was due to non-availability of equipment and
how far to non-materialisation of anticipated demand. In a note, the
Ministry of Communications have stated:

“Non-availability of transmission equipment is responsible for the
slow utilisation of 800 lines expanded capacity while the
diversion of equipment ordered for 1000 lines expansion was
due to the present demand not coming upto anticipated
level.”

1.20 Explaining the reasons for the actual demand falling short of
expectations, the Ministry of Communications, in another note, have

-stated:

“The actual demand which wag based on the traffic forecast was
dependent upon the automatisation of the local exchanges.
which would have been connected to the STD net work and
commissioning of the trunk automatic cxchanges in the coun-
try. Due to inadequate aveilability of both local and trunk
automatic switching cquipment from the indigenous sources
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the actual number of trunk automatic exchanges and auto--
matisation of local exchanges has fallen behind the target.
Reliable transmission systems like microwave/coaxial/ UHF
and the associated multiplexing equipment have also been in
short supply from indigenous sources, and therefore, the vati-
ous routes could not be comnfissioned with adequate number
of transmission circuits, Requests for STD barring from
subscribers have been more than expected resulting in fall in
actual demand from that expected.” *

1.21 The Committee enquired whether the availability of transmis-
sion media and switching facilities was considered before expansion was
sanctioned. In reply, the Ministry of Communications have stated:

“The capacity of trunk automatic exchange is planned to cater to
the requirements of 2 to 3 years from the expected date of
commissioning. The programme of providing transmission
media was checked up before expansion was sanctioned.”

1.22 As to the action taken or proposed to be taken to overcome the
shortage of transmission equipment, the Ministry of Communications
have stated in a written reply:

“Availability of indigenously manufactured transmission equip-
ment is limited.  Action has been initiated for procuring

long distance transmission equipment by import to meet part
of the shortage.”

1.23 On being enquired by what time the capacity of the Vijayawada
TAX — 2000 lines was expected to be fully utilised, the Ministry of
Communications have stated: ‘

“Subject to availability of transmission equipments traffic handl-
ing capacity (utilisation of terminations about 1740) of
Vijayawada TAX is likely to be utilised in about one year.”

1.24 The position of utilisation of line and traffic capacity in the case
of other 23 working TAX’s in the couniry as furnished by the Ministry
of Communications is given in the Appendix I fo this Report. The high-
est utilisation of line capacity as on 31-2-1983 was 90.5 per cent in case
of Bombay TAX and thc lowest 35.37 per cent in case of Jammu-TAX.
In as many as 10 TAXs, out of a total of 24, the utilisation capacity of
line was well below 60 per cent. Ag regards utilisation of traffic capa-
city, whereas some of the TAX’s viz., Bombay, Delhi, Ambala, Ahm~da-
bad etc., were ovirloaded boih for MF and step capacity, in some other
TAX’s viz.. Naenur. Jammu and Aurangabad, MF capacity utilisation was
11 per cent. 14 per ceht and 20 per cent and *he step/SXS capacity utilisa-
tion was SO ner cent, 80 per cent and 100 per cent respectively. -
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1.25 The Committee enquired whether it was a fact that because of
non-provision of sufficient number of trunk circuits, many of the calls for
foutstations from the 15 exchanges around Vijayawada attached to Vijaya-
wada TAX did not materialised. The Member (TD) stated”...we agree
that the number of circuits from these outlying stations is not adequate.”

Asked whether there would be sufficient traffic if more circuits were given,
the witness stated:

“If we add 756 circuits which we have planned for 1983 the utilisa-
tion will go to 1730 out of 2000 circuits.”

1.26 The Committee then enquired about the second expansion of the

<apacity of the Vijayawada TAX (from 2000 to 3000 lines), the’Members
{TD) explained in evidence as under:

“The regards 2000 to 3000 expansion, we had a teview made and
we find that the traffic is not building up at the rate at which
the traffic forecasting was done. There has been certain over-
optimism in our traffic forecasting for which we are taking
corrective action. In the earlier method of forecasting, we
assumed that all the subscribers will make STD calls. We did
not anticipate that a large number of subscribers would ask
for their conncctions STD<barred. For cxampl€é, in Vizag
there arc 5960 subscribes of whom 2,911 j.e. 48.8 per cent,
subscribers have get wvoluntarily STD-barred connections.
They do not make STD calls. We did not envisage that when
we did traffic forceasting in the early 70s. We hae now put
in 20 per cent reduction in forecast circuits for STD-barring.
But this is not sufficient. We are considerinig some more
refinement to that. The forecast has to be near to realism.”

1.27 Asked why the Ministry had not madc duc allowance for STD
barring in their original forecast, the Ministry of Communications have
stated in a note: '

“Though the percentage of STD barring in Vijayawada (20.8 per
cent), as such is not heavier than other places, that of some
parented stations  like Visakhapatnam (48.8 per cent) is
heavier. At the time of planning for Vijayawada TAX, STD
network in the country was at an initial stage and STD barring
was not cxpected to materially affect the traffic forecast.”

1.28 According to Audit Para, equipment worth Rs. 102.88 lakhs
qrdered for the second expansion was lying idle. The Commitiee enquired
what remedial measures have been taken to guard against excess creation

5176 1.S—2
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of capacity on acquisition of assets much in advance of requirement. In a
note, the Ministry of Communications have stated:

“The capacity of TAX to be installed or cxpanded is based' om
traffic forecast. As far as possible it should match with actual
growth in demand to avoid either under provision or over pro-,
vision. This is possible by continuous monitoring and review
of actual traffic growth in relation to forecast. This is a com-
plex exercise, considering the size, complexity and the rate of
growth of our network. The trunk Planning Group of the
Directorate is reviewing the norms used at present for trunk
traffic forecast. One of the parameters, increase in traffic due
to conversion of manual trunk service to STD service at the
time of automatisation has been suitably adjusted, taking into
account STD barring cases.”

1.29 The Committee enquirced . (i) whether the P&T authorities,
before starting the work of the first cxpansion in June, 1978 and the
second expansiqn in November, 1979 rcviewed the original estimates
in the light of actual traffic growth and (ii) whether they have a
system of continuous monitoring to  detect  that the  original esti-
mates were not highly over-pitched. In reply, the Ministry of
Communications have stated:

*“(i) 'There is no practice of reviewing the traffic forcast after
placing orders on M|s. III for supply of equipment. There
is no organisational set up at present for carrying out

such reviews. '

(i) At present thére is no system of continuous monitoring
of planning aspects of STD traffic.”

1.30 Enumerating the measures proposed to be taken to improve
traffic forecasting the Member (TD) P & T Board, stated in evidence.:

“A Group is presently, going into the matter and we will
review all these aspects of traffic forecasting.”

1.31. The Audit Para points out that the building (with electri-
cal installation) in which the equipment for the expansion of the
Vijayawada TAX from 2000 to 3000 lines was to be installed was
completed in December, 1981 at a cost of Rs. 9.25 lakhs and it was
proposed to utilise the same by shifting the Vijayawada trunk
exchange. The surplus equipments would be diverted for the ins-
tallation of proposed Guntakkal TAX. Asked what extra expen-
diture would be involved in dismantling and shifting of Manual
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m Exchange to new TAX building, the Ministry of Communi-
cations have stated in a note:

“There is no extra expenditure involved in dismantlement
and shifting of Manual Trunk Exchange as even other-
wise it has become necessary to shift the Manual Trunk
Exchange for want of space required for expanding the
same. The present accommodation for the TAX is better
suited for housing the Manual Trunk Exchange, tirans-
mission equipment & TAX equipment for technical rea-
sons as it will reduce the length of interconnections and
consequent reduction in the maintenance effort. The
approx. cost of shifting is about Rs. 5.5 lakhs. The added

advantage would be better ~co-ordnation and hence less
circuit outage, if the TAX, MTX and transmission equip-
ment are all in the same building.”

1.32 Enquired about the extra expenditure involved in diverting

the 1000 lines equipment from Vijayawada to Guntakkal the Mini-
stry of Communications have replied:

“The extra expenditure involved in diverting the 1000 lines
equipment from Vijayawada to other places is likely to
be approximately Rs. 24,000. According to the instruc-
tions issued by this office the equipment was to be divert-
ed to a number of places including Guntakkal and other
places (Belgaum and Salem etc.). The equipment for
both these places was ordered on Mls ITT and the supply
of equipment was in initial stages. The DMT Vijayawada
was asked to arrange for diversion to other places in con-

sultation with M/s. TTT so that M/s. TTT could delete thesc
items from their supply schedule.”

1.33 To a question whether the Department had made a calcuta-
tion as to what would be the national loss on the basis of the current
rate of interest due to the equipment costing over a crore of rupees
for the second expansion received during the period October 1979 to
November 1981 remaining idle for such a long time. the Ministry of
Communications have replied in the negative.

1.34 The Committee enquired how much equipment from Vijaya-
wada was proposed to be sent to each of the Stations-Guntakkal. Bel-
gaum, Salem. etc., by what time the whole equipment was expected to
be shifted to each station, to what extent the ITT had already supplied
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-equipment to these TAXs and what was the present utilisation in each
case. In a note, the Ministry of Communications, have stated.

“The diversion® of following equipment in consultation with
M/s. ITI to various places as indicated below is propos-
sed out of a total of 963 frames available at Vijayawada.

1 Bhatinda TAX (Main)

440
2. Siliguri TAX Extn. 109
3. Srinager TAX (Main) 110
4. Trichur Exch. Extn, 20
5. Mysore Exch. Exin, 15
6. Bombay Thana Exch. Extn. 3
7. Bomb ay Fountain Exch. Extn, . 7
8. Pune Swargate Exch. Extn. !
9. Patna Rajendranagar Exch. Extn. 7

10. Bombay Borivili Exch. Extn. I

11. Salem TAX (Main) 24
12. Trivandrum TAX PBxtn. . 3

Total 740 .

The concerned units have been asked to complete the diversion
~ expeditiously.

The case is being pursued with M|s. ITI to ﬁqalise tl,le places
to which the remaining 223 frames can be diverted.”

1.35 Noting that 80 per cent of step register c-apacity had been
utilised in the case of Vijayawada Tax, the Committee desired to‘.kn%v;
the revenue earned based on this capacity vis-g-vis resvenue proiecti
in the project estimate both at cons'ant nrices. In a note, the Ministry
of Communications have stated:

“In the 2000 lines TAX of VO TAX the stop registe.r capacity
is used upto 80 per cent and that of MF Register upto
69 per cent. The total anticipated revenue under 120(;
lines was Rs. 123 lakhs (at 20 paise per local cal}) an
800 lines expansion was Rs. 307 lakhs (at 30 pagerpe;
local call). The total anticipated revenue for 2000 line
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at 30 paise per local call comes to Rs, 492 lakhs. Based
on actual traffic carried in March 1983 by VO TAX the
calculated notional revenueat 30 paise per local call
comes to Rs. 36.8 lakhs. The total revenue anticipated
carned as indicated above includes revenue earned on both
outgoing traffic and incoming traffic of Vijayawada TAX
and this revenue is distributed over all stations to which
Vijayawada TAX has got access in respect of their out-
going traffic.”

136 A trunk automatic exchange (TAX) with an equippe’
capacity of 1200—lines was installed at Vijayawada in QOctober 1977.
Based on an estimate made in October 1973, the first expansion o;
Vijayawada TAX by 800 lines (from 1200 to 2000 lines) was sanc-
tioned by the P&T Board in January 1978 at a cost of Rs. 79.50
lakhs. The work on the expansion of the capacity was taken up in
June 1978, and the expanded capacity was commissioned in May
1980. In May 1980, the TAX was leaded to the extent of 718 lines
and even by November 1981 the total utilisation was 906 limes only.
Even while the work on the first expansion was in progress (Septem-
ber 1978), the Department proposed further expansion of the capacity
of the Exchange by 1000 emore lines, i.e. from 2000 to 3000 Kk
The project was sanctioned by the P&T Board in November 1979.
By November 1981, equipment worth Rs. 102.88 lakhs for the second
expansion had been received and the building in which the equipment
for the expansion was to be installed had also been completed by
December 1981 at a cost of Rs. 9.25 lakhs. However, due to anti.
cipated traffic not coming upto expectation, equipment worth Rs,
102.88 Iakhs received for the second expansion was not installed and
the building with electric installations in which the equpiment was to
be installed, also remained vacant, '

1.37 The Committee are distressed bver the manner in which tho
P&T authorities had all along acted in this case. .Jhe capacity of &
TAX is planned to cater to the requirements of two to three years
from the date of commissioning. The Vijayawada TAX was installed
in October 1977 with a capacity of 1200 lines. In May 1980, 1ie.
two and a half yearsafter the date of its installation, the utilised capa-
city was only 718 lines, i.e. Jess than 60 per cent of the then vinstllled
capacity. Even by November 1981, i.e. more than four years ‘M
the installation of TAX, the total wtilisation was no more than 906
limes, i.c. nearly 75 per cent of the initially installed capacity. M is
not clear to the Committee why the Department should have rushed
with the first ewn-nsion without ensuring optimum utilisatien of the
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original capacity. Further the Committee are unable to understand
h.ow the P&T Board in November 1979 sanctioned a further expan-
sion by 1060 lines i.e. from 2000 to 3000 lines) when the actual
utilisation of the Vijayawada TAX just one month before was no more
than 718 lines which was below the original capacity. The redeeming
feature of this repeated failure is that before installing the equipment
received for the second expansion, the Department had a review made
which showed that their calculations as to traffic demand had been
highly overpitched, and equipment worth over a crore of rupees
which was lying idle for over two years is now proposed to be divert-
ed to different stations all over the country. While the Committee
are unhappy to note that due to highly unrealistic demand assesment
and defective planning there is now no alternative but to divert the
equipment, theye desire that the whole process of diversion should be

completed within a period of six months from the presentation of
¢is Report.

1.38 The Committee observe that as against the 2000 line capa-
city available at Vijayawada TAX since May 1980 and 2000 line
capacity planned under the second expansion, only 1100 lines have
50 far been utilised. The explanation of the Ministry of Communica-
tions for the gross under-utilisation of the capacity of the Vijayawada
TAX is that the P&T Department’s traffic forecast was dependent
upen automatisation of the local exchanges, which would have been
connected to the STD network and commissionig of the related trunk
automatic exchanges in the counfry. Due to inadequate availability
of both local and trunk awtomatic switching equipment from indigen-
ous sources, the network of trunk automatic exchanges conld not be
planned. Reliable transmission system like microwave/co-axial/UHF
and the associated multiplexing equipment have been in short supply
from indigenous sources and therefore the various routes could not
be commissioned with adequate number of transmission circuits.
According to the Ministry, another reason for under-uitlisation of the
capacity of Vijevawada TAX was that requests for STD-braring from
snbscribers havé been far more than expected, resulting in materili-
sation of less demand than anticipated. It ig apparent to the Com-
mittee from- the facts of the case that there was, on the one hand,

umrealistic estimation and on the other, lack of proper planning.

.. 1.39 As to the demand assessment for the first expansion (from
1200 to 2000 lines), the Committee observe from a note furnished
by the Ministry that it was based on the data collected in January
1972 and projected to 1978. This gave terminating capacity of 1843
circuits for parenting seven stations to Vijayawada TAX. The
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demand assessment for the second expansion (from 2000 to 3000
lines) wag based on traffic data collected in 1978 and projected to
1982 for parenting 12 stations to Vijayawada TAX. The projection
was inter aliu based ou the assumption that there would be full inter-
difialling betwcen all stations to be connected to the TAX network and
that all the subscribers would avail themselves of STD facility. How
wrong the P&T authorities were in their assumptions can be seen
from the fact that as against the provision of ‘zero’ per cent STD
barring under the system of traffic load estimation made by the P&T
Department, there was as high as 48.8 per cent STD barring in ¢ne of
the stations pérented to Vijayawada TAX, viz. Visakhapatnam  In
Vijayawada itself. the percentage of STD barring was 20.8.. The
trailic assessment system followed by the Forecasting Cell of the
Directorate suffers from another defect also. The traffic projection
which is made on the traffic data collected several years before the
start of a work is not reviewed in the light of actua! traffic growth.
In fact, there is no organisational sct-up in the Directorate for carry-
ing out such reviews. Nor is there any system of cont:nucus monitor-
ing of traffic growth. With a demand forecasting system based on
“very old data, unreviewed in the light of actual demand growth, to-
gether with highly unrealistic ~assumptions, the wide variations
between traffic demand assessments made by the Forecasting Cell
and the actual traffic materialisation should hardly cause any surprise.

1.40 In a note furnished to the Committee, the Ministry have now
conceded that as far as possible, the capacity of a TAX to he installed
or expanded should match with the actual growth in demand to
avoid either under-provisioning or over-provisioning. This is pessible
by continuous monitoring and review of forecast in the light of actual
traffic growth. The Ministry have stated thag this is a complex
gxercise, considering the size, complexity and the rate of growth of
the country’s network. The Trunk Planning Group of the Directorate
js reviewing the norms used at present for tunk traffic forecast. The
Committee trust that the whole drill will be complefed at an garly
date and the estimation norms and parameters suitably revised so as
" to enable the Department to make realistic gstimates in h.xture. The
Committee desire that the Department should not remain confent
with mere refinements of estimation techniques and parametgrs:.tbey
chould continucusly monitor the traffic growth and periodically
review the demand forecast in the light of actual traffic growth.

1.41 The Committee are unable to onderstand why. the P&T
Departogent should not have so planned th efirst cxpansion ?f thc;
Viiayawada TAX from 1200 to 2000 lines that commxsq.mnfng -:{
this expansion should have synchronized with the automatization
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the jocatl exchamges which would have been connected to the STD
fletwork and the commissioning of other trunk automatic exchanges
in the country, In his evidence before the Committee, Member (TD)
conceded that the automatic total switching equipment and transmis-
sion equipment which should have been installed in 1979 before the
commissioning of the first expansion of the Trunk Exchange was
expected to be installed in 1983. However, he pleaded in extenuation
that this could not be done on account of inadequate availability of
the equipment from indigenous sources. In the opinion of the Com-
mittee, it was a major planning failure on the part of the P&T Direc-
torate not to have taken into account the supply position of the
equipment so essential for the fuller utilisation of the capacity of the
Vijayawada TAX. In his evidence before the Committee, the Secre-
tary, Ministry of Communications conceded that there was lack of
proper planning on the part of the Department which had resulted
in the gross under-utilisation of the Vijayawada TAX thereby denying
the subscribers the facility of making calls for outstations. The Com-
mittee were informed in evidence that if the Department could add
756 circuits, the utilisation of the line capacity of Vijayawada TAX
would go up from the present 1100 to 1730, giving a utilisation per-
centage of over 85. The Committee desire that bhot in the interest
. of fuller utilisation of the available capacity of Vijayawada TAX as
also im the interest of better service to the subscribers of the local
outlying exchanges, immediate steps should be taken to provide the
necessary equipment at th eearliest.

1.42 In a note furnished to the Committee, the Ministry have
stated that the extra expenditure involved in diverting the  1000-line
equipment from Vijayawada to other places is likely to be approxi-
mately Rs. 24,000. In the opinion of the Commttee, while calculat
ing the waste caused by unrealistic demand assessment as also defec-
tive planning on the part of the Department, not only transportation
charges for carriage of equpment from Vijayawada to other stations
charges for carriage of equipment from Vijayawada to other stations
charges on the lockedup capital. As the equipment worth over a
crore of rupees ordered for the second expansion had remained idle
for over two years at Vijayawada, the loss on the basis of 10 per cent
per annum would come to over Rs. 20 lakhs. Besides, as a result
of under-utilisation of the existing capacity of Vijayawada TAX, there
had been a shortfall in revenue. Based on actual ¢raffic carried in
March 1983, the revenue comes to Rs. 368 lakhs as agai.n.s( .the
anticipated revenue of Rs. 492 lakhs on the basis of full uhhfatlom
The Committee trust that the Department will draw upon their ex-
perience in the present case and take care to avoid such costly lapse,
in futore.
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1.43 The Committee observe that Vijayawada TAX is not the
only TAX in the country with grossly umder-utilised capagity. Out
of 23 other TAXs in the country, there are as many as nine other
TAXSs with a line capacity utilisation of less than 60 per cent. Four
of these have a line capacity utilisation of less than 40 per cent. It
is indeed shocking that line capacities of these exchanges created at
heavy cost should have remained so under-utilised. The Committee
desire that the Ministry of Communications should analyse th ecauses
desire that the Ministry of Communications should analyse the causes

at the earliest.



¥

CHAPTER II
- ARREARS OF TELEPHONE REVENUE AND EXCESS BILLING

(a) Arrcars of telephone revenue

2.1 According to paragraph 6(i) of Audi: Report (P&T) 1981-82,
for bills issusd up to 31st December 1981, collection of Rs. 17.01 crores
as telephone revenue was in arrears on 1st April 1982 as indicated below:

(Cirores of rupees)
Governinent subscribers . . . . . . co2003
Other subscribers . . . . . . . 1408
2.2 Out  of the outstanding of Rs. 17.01 crores Rs. 5.30
crores relaied to bills issued during April 1981 to December 1981 and

balance of Rs. 11.21 crores to bills issued up to and including 1980-81.
The year-wise analvsis of the arrears is given in Appendix II.

2.3 According to paragranh 6 (viii) ibid. the amounts outstanding at
the end of the years 1978-79, 1979-80,  1980-81 and 1981-82 in respect
of metropolitan cities of Delhi, Calcutta, Madras and Bombay were as
follows:

< 1058-79 1659-80 1030-81 1081-82

{Lakhs of rupees)

1. Delhi . . . : : . LI55°57  nz2g0070 188,18  1.174°36
2. Calcutta . . . . . . 34509 629- 29' 492" 42 520° 4!
3. Madras . . . . . . 62- 59 =2 g3 79012 174° 74
4. Bombay . . . . . . 327°00 470° 00 492°0n n04-80

2.4 According to paragraph 6(v) ibid, 1076 cases involving am
amount of Rs. 67.86 lakhs were under litigation as on 1 July, 1982.
The number of cases under litigation as on 1-7-1981 was 909, involving
an amount of Rs. 54.00 lakhs.

2.5 The Committee desired to know the reasons for arrears of
telephone revenue in Delh! Circle from 1978-79 till 1982-83. The
Ministry of Communications, in a note, have stated:

“Telephone billing and collection is a continuous process. Every
month bills are issucd in respect of 50 per cent of over 2 lakh

18
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subscribesrs in Delhi Telephone District and payment of these
bills is watched. The following figures will show the extent
of telephone bills issued and amount collected during the
period from 1978-79 to 1982-83.

(Rupees in crores)

Year

Amount billed Amount collected
7870 . 5538 49° 93
980 . 63013 63+ 02
80-8r . 6587 67-35
81-82 . . : . . . A IR 8o 62
32-83 . TRV . q06- 75

The amount for which  bilis arc issued each year has almost
doubled since 1978-79. And during the last four years the
collection has been alimost equal to or slightly more than the
amount billed. This would indicatc that the collection
machinery of the Department has not been slack.

The Department issues Telephone bills claiming the dues in
arrears in respect of Trunk Call and local call charges. Aany
organisation which renders service first and recovars charges
later is bound to end up with some un-realised dues, how-
ever small their percentage may be. This gets accumulated
over the years despitc the best efforts of the Department for
the recovery. Such accomulated 3 months old arrears pend-
ing in Delhi Telephone District as on 31-3-83 are as under:

Yeor Year-wise hreak up of outstand-
ings {in thousands®
T 2
upto 7279 . 1361
75-74 430
74-75 .. 2500
7576 2740
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1 2
77-78 . . . . . . . 7378
78-79 . . . . . . . 7109
79-80 . . . . . . . 9722
8081 . . . . . . . 10579
8182 . . . . . . . 17513
82-83 . . . . . . 23788
Total : 88248

The above arrears are further analysed as under:

(in thousands)

Govt. State . . . . . . . 2447
~do- Centre . . . . . . . 4996
Defence . . . . . . . 1157

Others . . . . . . . 79648

Total : 88248

———————

The number of Telephone connections in Delhi Telephone District
has grown from 1.50 lakhs to 2.20 lakhs during the period from
1-4-1979 to 31-3-1983. The value of Telephone bills issued rose from
Rs. 55.38 crores in 78-79 to Rs. 96.14 crores in 82-83 but the gross
arrears at the end of each year had registered only a very small increase

as indicated below: i
Year Arrears as on 31st March
1979 . . . . . . . 11°50 crores
1980 . . . . . . . 12°39 "
1981 . . . . . . . 11-8 7
1982 . . . . . . . zeg8 7
1983 . . . . . . . 12° 38 Increase over 1979

arrears—~6-g29,

The percentage increase in the value of bills issued as compared to
1978-79 is 75.4 per cent whereas the increase in the arrears is only
6.9 per cent.

. According to Audit—73-6%,
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The main factors which have contributed to the accumulatign of
arrears in Delhi Telephone District are summarised below:

(1) The rapid expansion of telephone facilities in the Metropolitan
District necessitated the switch over the billing from manual
to computer during 1973-74. Initially the work was being
got done by hiring computer time from the Govt. Computer
Centre, R. K. Puram, New Delhi. Unfortunately they could
not provide additional computer hours required to meet the
expanding needs of the District. The billing work almost
came to an abrupt halt for want of computer facilities, The
department had to run from pillar to post to obtain the
required computer time. To overcome the crisis the com-
puter time was hired from the O.N.G.C. Dehradun and the
entire data required for billing was being transported to
Dehradun. The O.N.G.C. could provide the computer
facilities only at odd hours, This resulted in serious disloca-
tion of work and the billing as well as collection fell into
heavy arrears. This was one of the major causes which con-
tributed to the accumuwlation of arrears in Delhi District.
The issue of bills stabilised with the entering intg contract
with  M/s. MAS Services, Delhi for telephone billing and
accounting work in February, 1978. The arrears were pul-
led up in a phased programme by 3/79. As the issue of
bills had been delayed, many of the subscribers could not
pay the accumulated dues and some of them had also abscon-
ded. While this problem of issue of bills and collection

continued, the District kept up the pacc of rapid growth
adding to the problem.

(2) Delhi being the Capital city it has been linked to all the
important cities of India through the S.T.D. net work. A
number of subscribers complain about receiving larger bills
for local call charges than they had anticipated. Such com-
plaints are investigated in detail both technically and by
other cnquirics and settled. This process takes somc time
and results delay in recovery of dues. A part of the accu-
mulated arrears is also due to such complaints.

(3) Delhi District accounts for a large number of Govt. subscrib-
ers. Due to frequent shifts of telephones from one deptt. to
another. the recovery of the telephone bills in respect of
Govt, tclephones is affected.  Though the amounts are re-
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covered ﬁnallj there is some delay in settlement of  bills in.
sorting out the Deptt. which should pay the bill.

(4) Again there are a large number of Embassies at Delhi.
Telephone bills of Embassies are some time held up. As a
matter of courtesy to the countries involved, telephones of
the Embassies sare generally not disconnected and such out-
standing dues are brought to the notice of the Ambassador/
High Commissioner for settlement. This has also retarded the
recovery process in the District to some extent.

(5) Dispute in the Bills

Another important factor which affected the recovery of bills is
the dispute of the charges claimed by subscribers for one
reason or another. The recovery has to be necessarily held
up till the dispute is settled; if the amount involved is insig-
nificant the subscriber is asked to pay the bill first and get
his dispute settled later.

(6) Subscribers who are mnot satisfied with the decision of the
Department seek redress at the hands of the court. A num-
ber of such cases is pending in the court. As court cases
take a long time to settle, the recovery of duves is also held
up till the final decision of the court is received.

(7) Instances of individuals and firms becoming bankrupt and the
firms being under liquidation after accumulation of telephone
dues are not uncommon.

The only means available with the Department for recovery of
the dues is the disconnection of lines for non-payment.
After disconnection, the subscribers are reminded through
registered letters and personal contacts through Telephone
Revenve Inspectors wherever necessary. Legal action Is
also resorted to in cases where the chances of recovery are
bright. Though the amount of accumulated arrcars in Delhi
Telephone District is quite heavy, it should be appreciated
that the District has been able to recover *morc than 98
per cent of the bills issued. For example, during the period
from 1979 to 1983 the department has issued - bills fgt
Rs, 363.90 crores and the amount outstanding as on 30-6-83
in respect of these bills is only **5.95 crores, which works
out to *1.68 per cent only. All out efforts are being made

sAccording to Audit-—abour 989/,
ssAccording to Audit-—%.40 crores.
tAccording to Audit—29%
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by the District to continue the process of recovery. The
Minister of State (Communications) has approved the
creation of special Cells in each area of the District to attend
specially to the collection of Telephone Revenue arrears.
As soon as the Cabinet approval is received for this, such
cells will be created and it is hoped the position will im-
prove.”

2.6 In this context the Committee desired to know the particulars
of subscribers in each category viz,, (1) Central and State Governments
(2) Public Sector Undertakings (3) Foreign Embassies/Missions (4)
Private Business Houses/Organisations and (5) Private individuals from
whom outstandings of Rs. 50,000 and above towards arrears of telephone
revenue were due and the present position of realisation thereof. The
information furnished by the Ministry of Communications in this regard
showing the position as on 30-9-1983 is given in Appendix III.

(b) Telephone revenue written off

2.7 The Auwdit Para 6 (vi) points out that during 1981-82, the
telephone revenue written off was Rs. 11.3 lakhs; of this, Rs. 5.26
lakhs was written off as the whereabouts of the subscribers were not
known, The Committee wanted ca‘egory-wise break up of this figure
indicating in particular as to how much of it was due from individual
parties. The information furnished by the Ministry of Communications
in this regard is given below:

“Such detailed information is not available in the Directorate and
has to be obtained from the orimary Units viz., Engineering
Divisions (more than 260) and Telephone Districts (30) of
the Department. All the Heads of Circles/Districts were
addressed accordingly to furnish the information immediate-
ly. The Heads of Telecom. Circles have in turn addressed
the Engineering Divisions to furnish the information relating
to the Divisions under their control and the information
received will have to be compiled by them and sent to us.

At the outset it may be pointed out that telephone revenue is
written off only as a last resort when all efforts to recover the
dues become unsuccessful. The amount written off repres-
ents normally very old arrears and such amounts form an
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nsignificant percentage of the revenue. For example during
1981-82, telephone bills to the extent of Rs. 670.65 crores
were issued. During this year the total amount of telephone
revenue written off was only Rs. 11.33 lakhs of which the
amounts written off due to “whereabouty of subscribers not
known” was only Rs. 5.26 lakhs. The total amount of tele-
phone revenue written off, even with reference to the bills
issued during 1981-82, was only 0.017 percent while the
amounts written off due to ‘“whereabouts of subscribers not
known” worked out to .008 per cent of the amouvat billed
during 1981-82. Thesc percentages will be far lower if total
amount billed over the years is taken into account. It may
thercfore be appreciated that the write off of telephone reve-
nue is insignificant compared to the No. of subscribers and
amount of revenue billed. It may not be out of place to
mention that even best managed companies provide for 2 per
cent of their sundry debtors towards bad debts.

The information received from a few Circles and Telephone Dis-
tricts so far indicates that the amounts written off have been
less than Rs. 20/- in some cases. The total amount of
Rs. 5.26 lakhs written off during 1981-82 will therefore com-
prise several hundreds of cases. For example Madras Dis-
trict alone had 75 cases. In this connection it may be added
that each case is reviewed in detail by the Liquidation Board
consisting of Internal Financial Adviser. Divisional Engineer
and the Accounts Officer of the Unit before a decision is
taken to write off the dues. The replies so far reviewed indi-
cate that all the amounts written off relate to private parties
including firms and they do not relate to Government Depart-
mentd.”

2.8 In reply to a question as to how after installaticn of telcphones
the whereabouts of the subscribers become unknown, the Secretary.

Communica‘ions explained in cvidence.

“The -subscriber took a telephone. After having used it for some
time, he pulled down his shutters and went away somewhere.
These are such cases.”

2.9 Asked whether all the suvbscribers whose whereabouts were stated
not to be known had put down their shutters within the grace period in
which they had to make payment and gonc away, the witness statcd:

“No, T cannot.”
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2.10 In this contcxt the Ministry of Comununications, in at note have
further stated:

“When the telephones are installed, the subscribers whereabouts
are known. The problem arises only when after accumula-
tion of arrears, the subscribers depart from the known add-
ress without any intimation. Write off is resorted to only
after making thorough enquiries through the Telephone

Revenue Inspectors and also through the Police Authoritics
wherever necessary and feasible.”

2.11 Asked whether the subscribers jn this case were not imaginary
persons with imaginary addresses and the telephones were in fact held by
the cmplnwcs of the Teleplhione Department, who subsequently surrender-
cd the sames the Seretary. Ministry of Communications. replied:

“I have not come across with that type of situations. In collusion
with some of the staff members, there have been some cases
of unauthorised connections which are disconnected, but the
headquarters af the Department or even the hcadquarters of

the Delhi Telephones or Calcutta Tclephones, do not have
data of such cases.”

In reply to another question he edded:

“I do not *hink these were used by the officials of the Department.”
L3
2.12 On being cnquired about the steps taken/proposed to be taken to
obvia‘e such cases in future, the Ministry have stated:

“Any Department which renders services first and recovers the
charges later, is likely to end up with small percentage of
irrecgverable dues, however efficieny the collection machinery
may be. The Departmeny has certain inbuilt safeguards
against ihe occurrence of such osses—such as security deposit,
advance gental. Under the departmental procedure, ‘he
telcphones are disconnected for non-pavment between 30th
and 35th day from the date of issue of the bill, after remind-
ing the subscriber on phone about ‘he pending bills or by
registered notice in the casc of those subscribers who have
requested for this facility. After disconnections, it is generally
expected that the subscriber will come up for the restoratiqn
of the telephone after clearanceof the dues, The telephones
are resorted with 10 days without any extra charge and there-

after on payment of Rs. 50/- as restoration fee. If the tele-

phone are not got restored by the defaulters within three
5176 LS—3.
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months, the lines are. generally used for prqviding service (o
other ‘'subsctibers. The defaulting subscriber is jssued a notice
- asking him to setlle the dues jmmediately failing which, his
line will be permanenily closed. If even after this, the sub-
scriber does not pay the dues, his accounts are finally closed.
adjusting the deposits if any and the subscriber is informed
that his telephone has been pérmanely closed and he is asked
to pay the dues of the deparmént immediately. Thercafter,
the Telephone Revenue Inmspector is sent to contact the sub-
scriber personally and pcrsuade him to scttde the dues. I
is noticed that in some cases subscribers leave the premises
where the telephones are installed by the time persgnal con-
tact is attempted. The Department generallly secks the help
of Postal and Police Authorities to locate the whereabouts of
the defaulting subscribers. If all the efforts fail, (hen only
the dues are written off.” ‘

(C) Wrong billing/Over-billing

2.13 The Audit para 6(ix) points oyt that 39105 complaints regarding
telepone over-billing were received in the P&T Department during the
year 1981-82. This does not include the figures in respect of Delhi, West
Bengal, North East, Gauhati, Tamil Nadu, Agra and Bangalore Tele-
communication Circles|Tclephone Districts. At the instance of the
Committee, the Department has furnished the following information in
respect .of each @f the four Metropolilan cities for the years 1980-81,
1981-82 and 1982-83:
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Sr. Name of Metropolitan

No, of Telephone bils issued during

cach of last g years

No. of bills during each of last g years No. of ¢coses out of {ii) in respect of
in respect of which there was a complaint which bills were revised on receipt of

No. City
of over-billing complaints from subscribers

B (i) - 7 (11 - {iii)
T -1—980-81 1481-82 198;~'!.; ‘—ug;o-& - l:t*z"-_“ é;;Bg N ——I:f;r - -81-82 82-83

] Bombay 17,61,775 19,08,413 18.93.259 10,400 10,68;, 9,650 1.035 1.214 1,18'1

2 Calcutta 9,70,875 9,883,627 10,209,180 15,970 14.504 6.901 2,191 2.317 2.798

3 Ddhi . . 12,194,837 13,679,558 13,87,645 15,004 13,315 11,059 3,208 3,887 3,339

4 Madras 6,31,647 6.51,558  4,86,901 3,649 4,151 3,681 403 223 3:0 '

@ . emmee— o e
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2.14 The CO{mnittec desired to know the amount of relief on account
of over-billing given during 1981-82. The Secretary, Ministry of Com-
municaions stated in evidence:

“In one year we gave relief of Rs. 1 crore in regard to over-billing.

We will give the exact figure but it is likely to be morc than
Rs. 3 crores.” '

2.15 The Committee enquired whether there was any time-limit after

which the bills become time-barred. The witness  stated that “This is 60
years for all Government dues.”

2.16 To another question whether the Department could indicate any
period after which u subscriber vauld rest assured that he would not get
a- bill for an carlier period. the witness deposed:

“We do not have such a tims limit. .. .so long as there are dues
we will (claim them).”

2.17 Asked further whether it was a good system whercunder a
claim may be made after ten vears, thg witness replied:

“This problem can be solved only by “ightening up the system. I
do not thank this practice is good.”

2.18 The Committee thereupon enquircd whether Government have

any proposal ‘under consideration to change the system. The witness
stated:

“There is no proposal under cxisideration or under contemplation.”

2.19 When asked abgut the measures proposed to be taken by the
Department to tackle the problem of over-billing, the wiiness stated:

“We are rying to install an cquipment to evolve a procedure
whereby auiomatic accounting will be there which will tackle
our problem &f over-billing to a censiderable extent. jf not
fully. T can only say that.”

2.20 Asked by what time the above said equipment was expecied to
be installed and what other steps have been taken or are proposed to be
tuken to minimise cases of over-billing, the Ministry of Communications,
have s"ated in a note:

“The equipment for the Autcmatic Message Accounting System
~ has been joimtly developed by the Telecom. Research Centre
and a private firm of Bangalore. This cquipment gives full
details of STD calls made by a subscriber who wants such a
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facility. The field trials have been successfully conducted in
a delephone exchange at Bangalore and action has been taken
to onder 20 units of the equipment for using in 10 crossbar
and 10 strowger exchanges. Ou. of these 20 units, the first
six units will be treated as extended field trial of the equipment.
The firm has been asked to quote the price for the supply of
the first 20 units. Since there is only gre source for the supply
of this equipment, a committee has becn appointed to ensure
that the equipment is supplied a¢ a reasonable price. These
cquipments are expected to be commissioned  progres-

sively during a period of about two 'years after placement of
orders.

The following steps have been taken to prevent mal-practices that
may lead to cxcess billing compiain‘s:

(i) Sealing of meters

(i) Locking of meters room
(lif) Restriction of entry to the MDIE room
(iv) Raising the location of Dsiribution points
(v) Locking of dis ribution point:

(vi) Formeation of mobile vighinee squads

(vii) Furnishing of for.ightly meter readings to the subscribers
on demand en o nominal charge™

2.21 In their successive Revorts, the Public Accou s Comprtice have
expressed concern over heavy orrvars of telepitnne reven.ie.  In their 64th
Report (Seventh Lok Sabha), they had regretted to observe that in spite of
their recommendations and the claim made by the PST Board that the
Departmental procedures for periodical and systematic review of outstand-
ings at various levels, the position was deteriorating. .As against arrears
for more than three months amountmp to Rs. 18.26 crores as on 31.3.1980,
and Rs. 18.42 crores as on 31.3.1981, the arrears apto December 1981 as
amounted to Rs. 17.01 crores. Of the arvears »s om 31.3.1982 Rs. 5.80
crores related to bills issued during Apri 1981 0 Decemiber 1981 and Rs.

11.21 crores to bills issued upto and including 1980-81. Tinrs there has
been no tamgible improvement in the position. The Committee take a

serious view of the old arrears, some of which date back to the year 1972-
73. The Departmental procedure demands that telephoncs should be dis-
connected for mon-payment of dues, between 38th and 35th day from the
date of issue of the bill, after remainding the subscriber. The Committee,
therefore, wonder why there should be such 2 huge accumulation of dues.
It is enore tham two years shce the Committee bud reconsmended that to
deal with the problem of srears on 2 confinmous basis, a Separate cell should
be set up i each felepbone district. Although this was accepted by
Government, the Ministry of Commuuications arc yet to place the matter



- 30

the Cabimthrmvﬂ. The Comm.ttee hope that the Cabinet
Soom accord its approval to the proposal. . The Committee desire that
the Department should tackle the problem of. arrears, particularly old ones,
with vigour and determinatiop and liquidate the arrears under a timebound
programme. The Committee desire that Heads of Circles[Dlstricts should
‘be made personally responsible for cmmnng this. '

2.22 The Commxﬁee observe that an amount of Rs. 2.93 crorcs ie.
mearly 1/6th of the total outstandings as on 31.3.1982, was due from Gov-
ernment subscribers. - The Committce desire that the Secretary, Ministry
of Comnmunications should personally take vp the matter with the concerned
Secnetanes[Heads of Departments for early settlemient.

*E

2.23 The Committee obseive Ut as in the past, Dethi acconsnts for the
largest zmount of telephonp eutstazlings fa'lswed by two other metropolitan
cities—Bombay azg¢ Calcutta, The ur-fo-dafe Mephﬂnc arrears of Delhi
metropolitrn city as on 31.3.1582 amomnted te Rs. 1174.36 lakis as apainst
telephone arrears of Rs. 564.80 jakks and Rs. 529.41 lakhs in case of
Bombay and calcutta metropolitan cities, respectively.  What is particu-
larly disturbing about the telephone outstandings of Delhi is that an over
whelming proportion of it is more than cae year old. One of the main
reasons given by the Department for the heavy outstandings is Delhi is that
for some time before 1978 the Department faced the probicm of obtaining
computer service jor preparation of telephone bills, with the result that not
only billing, but even accounting and recovery got into heavy arrears. The
Committee 2re surrvised af this explanation for, as they find from the Minis-
try’s note, the issue of bills stabilised with the Department's entering into a
contract with a private agency for telephen- billing and accouvnting work in
February 1978 and the arrears are claimed to have been “pulled up in a
phased programme by March 1979”. As the Committee observe, five years
kave since elapsed and it should have been paossible for the Department by
mow to collect the telephone arrears which had got accumulated due to delay
in isspance of hills cousad by non-availability of computer service for some
time before 1978,

2.24 Another aspect to which the Committee would like to draw atten-
tion is that although the decision to computerise the billing in metropolitan
cities was taken in 1974 and although lakhs of telephone bifls are issued im
the metropolitan cities of Defi, Bcmbay, Calrutta and Madras, the Depart-
ment has all along depended upon computers of outside agencies for pre-
paration of such bills, From 2 note* furnished by the Minfstry in the con-
~ text of inventory control, the Committee observe that in 1974 the Depart-
ment had appointed a private company of Bombay as consultants to under-
take a feasibility study of the computer requirements of the Department.
The consultmts sulmiﬂaed their report in Febmary 1976 hsﬁng out the

‘ * Appendx IV
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‘areas which deserved to be considered for- comtmm on. highost prios
rity, Telephone billing was one of the aress meriting highest priority, The
Coammittee regret to observe that alﬂwugh morq than eight, years have elap-
sed since the consultdnts gave therepoh,. g:is stilk lost im pro~
cedurdl formalities. After the, receipt of ﬂue mport of the consultants; the
Department had taken five years to get Cabinet approval fer the installtion
of in-house computer system for the four metropo!(tan districts, apd . even
after the opening of the tendérs for computers in Janpary 1982, the .matter
is still at considération ctage——now under the consxdemuon of the Techmcd
Kvaluation Committee of the Dcpartment of FJectl;omca The lackadalsmll
monner in which the Telephone Department had. acted in tlns case is a sad
sommentary on the functioniag of the Department which is supposed to be
vim on ccmmercial lines, The Committece desire that the matter should
aow be finalized without any further delay so that the Department: becomes
sclfreliont in this field and chances of recurrence of the types of situations.
which occutred in Delhi in the 70s may be obviated. '

2.25 The Committee observe that bills under dispute generally emanat-

g from over-billing represent one of the most important factors respon-
vible for tclephene arrears. The Commmittee do not have break-up of the
data as to how much of the total cutstandings of Rs. 17.01 crores upto
ocember 1981 related to bills under dispute. But, from a statement of
iclephone bills each of Rs, 50,000 and above outstanding in Dethi as om
30.9.1983, the Committee observe that almost the entire amount of out-
<tandings of Rs. 58.42 Inkhs is on account of disputed bills (including cases
inken to courts) er bills under correspondence. This is true of all catego-
rics for which information has been furnished, viz. (i) Government, (i) pri-
vake business, (ii) public sector undertakings, (iv) foreign embassies and (v)
wmdividuals. During the year 1981-82, as many as 39,105 complaints of
overbilling were received by the Department, This figure dees mot include
the complaints reccived from Dethi, West Bencal, North-East Ganhati,
Famil Nada, Agra and Bangalore Telecomnumicgtion CirclesiTelepbone .
Distriets. The above figures indicate that the. problem. of overbilling: has-
asswmed serious proportions. Apart from the fact. that it.is one of the mosé.
important factors responsible for heavy arrears of telephone revenue, M
hag involved the Department im a large nnber of cases of litigation, leading
io unecessary waste of Government fime ond money. As on 1.7.1982,
there were as many as 1076 cases unde: litigation involvinz an cmount of
Rs. 67.86 lakhs as apainst 909 cases involving an amount of Rs. 54.00
takhs as em 1.7.1981. In the opinion of the Committee, it is of paramount
importantance for the Department to ensure correct billmg. From a note
by the Ministry, the Committee observe that an eauipment for
mﬂ Message Accounting System (AMAS) has been joinﬂv develop-

~ ed by the Teleccommunicaticn Research Centre and 2 private firm of Banea-
Jore. . .This equipment gives full details of STD calls made by a subscribexr
who wants such 2 tacility. According to the Ministry, the field trials have
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been successfully conducted in a telephone exclumge at Bangslore aud
acfiom ‘has been taken to order 20 wnits of the equipment foy using in 10
Crosstuir and 10 Strowger exchanges, The equiprrent is expected to be
cmnisuonedpmgmssmlyd:mngﬂpenodofabomumyemaﬁerplm
ment of orders. The Committee would like to watch the working of the
Amtomatic Message Accoumting System. In addition, the Committee
would like the Telephone Department to rigorously enforce the existing
measures to prevent malpractices 'eading to excess billing complaints, such
as, sealing of meters, locking of distribution poiits and formation of mebile
vigilance squads. If in spife of these measuves, any complaints of excess
billing are received, it should be the duty of the Depertment (o zttend

to them with all despatch,-and wherever warranted. to afford immediat:
relief

2.26 In their 64th Report, tke Public Accounts Commitice (1981-82)
had desired the Tclephone Department to make an indepth study of the bil-
ling system in the Department in order to id:ntifv the rcasoas for incorrect
billing and take urgent steps to remove all lpophioles and shortcomings in
the system so that loss of revenue due to short-billing as ni:o harassment
to the subscribers on account of wrong billings cculd he shviated. The
Cominittee desire that the above shidy should be conducted without delax.

2.27 Apart frem overbiBling, nether irritant which sreatly disturbs the
subscribers is the practice of sendinz bills to them in resves: of old subseri
bers long after the transfer of the telephone number. During evidence, an
instance was cited where a new suhscriber was asked to pay arrears in res-
pect of the old subscriber 4-5 veors after the telephone number had beeu
allotted to the new subscriber. The Committee desire that the Telephone
Department should see fo it thct such instances do not recur,

2.28 The Committee note that at present there is no time hmit for send-
ing bills in respect of old arrears. The Committee would like the Mixsis-
try to examine whether, in the interest of both efficient working of the De-
partment g3 also early clearance of arrears, a time limit for sending bills of
old arrears conld not be imposed.



CHAPTER 111
STD-BARRING -

3.1 The Committee have been informed by the Ministry of Communica-
tions that the total number of telephones (direct exchange lines) working as
on 31.3,1983 in each of the metropolitan cities Bombay, Calcutta, Delhi
and Madras were 324313, 184084, 222835 and 85845 respectively.  In
all these cities, about 40 per cent of the telephones were STD-barred. Most
of the cases of STD barring were at the request of the subscribers. The
reasons for barring STD faciltity were stated to be as under:

(i) In large offices where the telephones are  casily accessible to
many people. the administration wants  STD-barred to cut
down cxpenditure on unauthorised calls.

(i) Some subscribers want STD barsing to srevont

the telephones
beine misused by sorvants and visitors,

3.2 The Committee drew aticntion of (5. Scorctars. . oiney oF Com-
munications to o siatement made by him dusing evigones L i the last

three years, STD barring had starred an o Greabic con oo

L enauired
whether the Depariment had made any mvestieq lon into oo oo of such

heavy STD-barring.  The Witness deposed:

“Because of billing complications, many of the subsorivors have
connections which are STD-barred.”

Hc further stated:

“In a big commercial city-T would not name it-many subscribers got
their STD facility barred, but they were still making STD calis
wn collusion with somz of our c¢mployees through alternative
means. When that was plugged. all of them a:zin asked for
restoration of STD.”

3.3 The Committee desired to know whether the P&T Department had
made a thorough investigation into the matter and if so. what action was
taken against the persons involved. The Witness stated:

“A court case has been instituted. Disciplinary action _has been
taken against the persogs involved.”

3.4 The Committee desired to know the modus operandi adopted by
the subscribers in collusion with the Departmental employces and the action
taken against the dishonest employees, as a result of investigations carried

33
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out by the Dapartment The Ministry of Comynunications have stated in.
a note: T : 4

“The malpractices‘ adopted by the subscribers in collusion with the
departmental employees are of varied nature. The methods
depend on the ingenuity of the subscribers and the employee
involved. It is in fact a constant battle of wits between the
Department and the culprits.

It is almost impossible to totally prevent malpractices that are being
done with the collusion of the departmental employees. In
addition to a large numhar of technical measures to prevent
malpractices, the Depurtrient also iakes action against the em-
ployees found engaged in such malpractices.  The rules of the

- department have becn propoced to be revised to treat such an
offence as a cognizablc offence. Supervision is being tighten-
ed to prevent malpructices.  Sample observation of calls is
alse being done to dctect any leakage of revenue.”

3.5 On being enquired whether simi‘ar instances had come to  the
notice at other places and if so, what was the extent of loss to the Depart-
ment in a year on this account, the Ministry of Communications have stated
~ that a few instances have come to their notice from time to time at other
places also. However, due to the action taken by the Department, the
malpractices and the consequent revenuc losses wefe kept at a low level.

3.6 The preventive|corrective steps taken by the Department to prevent
the occurence of such cases as furnished by th Ministry of Commumcanons
are listed below: .

“(1) Flying squads have becn set up in large cities. These squade
make surprise visitsichecks of the telecommunication plant,

(2) Sample observation of calis are being done.

(3) Supervision over the operative staff is being tightened.

(4)' The individual meters of the subscribers aré being scaled.

(5) The Meter room in the exchange is kept under lock and key.
* (6) The distribution points are being fitted at a higher level. .

(7) Certain malpractices are being made as congnizable offénces.”

3.7 The Committee observe that there are in sl a little more than 8
iakhs telephones in ‘the metropofitan cities of Bombay, Calcutta, Delhi and -
Madras, all of which have STD facility. But, at the réquest of sibseribers,
about 40 per cent of the telephones are STD-baired.  In some cities, as in~
Visakhapatnan, the percentage of STD-barring is still higher. While the
Committe note that STD-barring has been requested for by some subscri-
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bers to prevcat misuse of this facility by their servantts and visitors, STD
barring is i quite a substantial measure on account of overbilling by the
Department or malpractices indulged in by others in collusion with cormup
Departmental employees. In evidence, the Secretary, Ministry of Com-
munications cited the case of a city ia which many subscribers got their STD
facility barred but they continued to make STD calls in collusion with the
employees of the Telephone Department through other means. But when
their malpractice came to light, all of them asked for the restoration of the
STD facility. According to a note furnished by the Ministry, Simiar ins-
tances at other places have slso come to notice frem time to time. In reply
to a question whether there were some other modus operandi adopted by
the subscribers in collusion withi Depurtmenial employees with the intent of
cvading telephone charges, the Ministry have stated that such malpractices
“are of varied metire. ‘The methods depend con the ingenuity of the sub-’
criber and the vmployees involved. It is in fzct a constant battle of with
wetween the Depuriment and the culprits.,” The Ministry have also stated
that although to prevent such malpractices, supervision is being tiph‘ened
and a number of techmical and other mesa.ures hyve been takem, “it s
almost ienpossible to fotally prevent malpractices” being indviged in by
subscribers in collusion with Departmertal employees. The Comsnittee are
concerned over this situation, They need hardly observe that such malprac-
tices not cnly result in loss of revenue to the Depariment but also ‘tarmish
the image oi the Decpartment in the public eve. The Commititee feel that
the malady is fairly deep-rooted and will nced much more efforts for its
eradication than made hitherto. The Committee desire that an indepth
study may be conducted by the Department io identify the causes for such
heavy STD-barring, the modus opcrandi of various types of maipractices in-
duiged in by the subscribers in collusion with the Departmenial employees
and the measures—techuical, Departmental or penal-—that may be necessary
to e:ectively prevent such malpractices. The Commiittee note that one of
the measures proposed to be taken by the Department is to revise the rules
of the Department so as to treat .such an offence as a cognizable ome.
The Committee feel that it is 2 step in the right direction. They would like
the Department also to-examine in consultation with the Ministry of Law
whether with the same object in view it is necessary to amend any other law
at present in force and if so, to take necessary steps to that end. They alse
desire that flying squads set up in large cities to make surprise visits or
checks of the telecommunication plants should be strengthened, and the
teasibility of sefting up similar squads in other cities considered.



CHAPTER 1V
COMPLAINTS ABOUT NON-WORKING OF TELEPHONES

4.1 The Committee enquired how the Department assessed  the

efficiency of the telephone system in the country. The Secretary, Ministry
of Communications stated:

“We try to collect it on the basis of the complaints made by the

subscribers . ....... we have the data regarding the time
taken to repair the telephones.”

In reply to a question, he added:

“We have parameters of performance under a single management
information syster’n about the time taken to remove faults
etc. which are based on these data. We assess the perfor-
mance of the system on the basis of thes: parameters.”

In reply to another question, he, however, conceded:

AP We have no means of averring that all the telephones
" for which no complaints have been made have worked pro-

perly.”

4.2 Explaining the present arrangements in the Department for atlend-
1¢ to telephone complaints and the average time talen to attend to a com-
r'aint, the Ministry of Communications. have stated in a nofe:

“The complaints about functioning of telephones from the subscri-
bers are booked with the fault repair service on ‘198’ where
the booking is centralised and on XX2198 where the book-
ing is decentralised (XX stands for exchange code). The
complaint booking service works round the clock, The
complaints when received is registered. and a docket is pre-.
pared, and the docket number is given to the complainant.
The docket after recording is transferred to the docket des-
patch position in case of the centralised booking from where
the dockets are booked with the respective exchange over the
other wire lines.

The docket along with the relevant fault card of the subscriber is
then made over to the initia! testing nosition which tests the

A
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line-to find out the exact nature of faul{ and whether the
fault lies inside thc exchange or in the external cable/line
plant. The results of the tests are entered on the docket and
the docket is passed on to the appropriate directing position.

The details of fault are commaunicated to the switch room or the
external section depending on the lacation of fault. The
maintenance ‘stafl, in the switch room, test and clear the fault
and intimate the fault repair service.  The line is re-tested
to confirm that the fault has been actually cleared.

In case the fault is in the external plant, it is made over to the
external sub fault control section. The external sub fault
control sections work generally during day time. The line-
man is despatched to the subscriber’s premises for clearing
the faulk. He starts by giving tests from the subscriber’s end
and procceds towardy the DP post to lacalise the fault. The
lincman gets access to the test position by dialling a code (say
192) for testing the faulty telephones. The test operator obtains
the docket and the fault card pertaining to the lines and takes
prescribed tests.  After the fault has been removed  the
operator retests the line and speaks to the subscriber to en-
sure that the telephone has becn set right to the subscriber’s
satisfaction

The details of the cleared fault are entered in the docket. The
fault card and the docket are sent to the fawlt card operator.
The fault card opcrator enters the details of faults, time at
which the faults were cleared and the total duration of inter-
ruption in the fauit card. The docket is then despatched
from the fault card and sent to the statistics position where
all dockets pertaining to the previous day are analysed for
preparation of the MLLS. information.

The fault card operator checks for repeat complaints and long
duration faults. 1/ there ar» three complaints -about  the
“uncttevine ol o telephone i a month, this is treated of «
repeat  fauit. A special docket is made in case of a
repeat fault. Detailed investigations to ascertain the -exact
nature of fault are made at the level of P.I. or Junior Engi-
neer or Assistant Enginzer depending on the complexity of
the fault. '

The average time taken to clear a fault was 9 hours in year 1982-
83 for the entire country.”
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4.3 Asked whether there were any instructions as to the maximum
period in which such complaints must be attended to and whether theso

instructions were being observed in practice, the Ministry of Communi-
catjons have stated that complaints are to be attended and cleared with
the least possible delay. However, targets are fixed by the operating
waits for average duration of faults in consultation with he Directorate .
every year. The actual performance is compared with the targets set.
Senior Officers keep a special watch on the speed of clearance of tele-
phone faults, .

4.4 The Committec drew attention of the Secretary, Ministry  of
- Communications to the worsering position of the telephone system in
Calcutta where after making a complaint, »» ticket number is allotted but
mobody turns up to remove the defect. However, after some days when
an enquiry is made whether the man would turn up to rectify the tele-
phone fault, the complainant is informed that his complaint was registered
and he was being allotted a fresh ticket number. This process is repeat-
ed 3-4 times whereafter the subscriber comes to the conclusion that
there was no point in lodging a complaint with the Telephone Depart-
ment. The witness stated in reply: g

“I agree that it is possible........ Calcutta is one city where this
has been happening. Tt ig not the case with all the cities.”

4.5 To a suggestion from the Committee to have an independent body
which would record the telephone complaints and also record whether
the phones were repaired within a reasonable time, his reaction was:

“No, I camnot..........”

4.6 Asked whether repeat complaints were linked up with carlier
complaints, the Member (TD) P&T Board stated:

“In case there are ‘repeat’ complaints, the two are correlated and
they are attended to together.”

4.7 However, the Secretary, Ministry of Communications clarified
the position as under:

“The system provides that they should be linked up, but in actual
fact, they are not unoften linked up.”

4.8 Referring to the above statement of the witness the Committec
enquired what were the instructiong in the matter and what were the rea-
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sons for no linking he rppeat complaints in regard to the same defect.
In a note, the Ministry of Communications have stated:

“For each complaint received a fault docket is prepared,  The
docket number is given to the complaint which is to be puoted
as reference for any enquiry regarding the position of fault
clearance later on. To link up the cases of repeat com-
plaints regarding the same defect, a tally sheet is maintained
in the Fault Repair Service Centre, The fault dockets are
sent to the position where the number of the tclephone is
noted in the tally sheet. In case of repeated reports about
the same complaint on a telephone number, action is taken
as follows:— ~

“If the clearance report h-s aot been indicated in the tally shect
for the fault reported earlier, the docket is endorsed as
“duplicate” and the telephone number noted in the tally sheet
is encircled. The duplicate docket is sent to thc Supzrvisor
who investigates the progress of clearance.  The duplicate
docket is then attached to the fault car@ alongwith the ear-
lier docket. This procedure enables linking up of repeat com-
plaints about same defect of a telephone number.”

4.9 Asked whether the Department had any figures rcgardmg repeat
complaints, the witness deposed:

“Yes, in several places they have already computerised the system
on the basis of the time hired from computers.”

But he added:

I we have decided that for fauwlt control we will compu-
terise the system. That is going to be operational in  the
four metropolitan cities and later on it will be extended
elsewhere, where complete data will be maintained.”

4.10 At the instance of the Committee, the Ministry of Communica-
tions have furnished the following information in respect of each of the

metropolitan cities regarding fault complaints:

(i) The total number of telephonés (Direct exchange lines) as on
‘ 31-3-83 in Bombay, Calcutta, Delhi and Madras were
; 324313, 184084 222839 and 85845 respectively.
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(ii) The number of complaints about the faults per 100 tele-
phones per month received during each of the last three years

in the four metropolitan districts is as under:—

198!7-81/ 1981-82 1982-8g
Bombay 3007 32" 2 34°9
Calcutta . . . . . . .« 589 44°6 357
Dethi L G705 6o
Madras 1770 440 19372

(iii)) Pending faults are being categorised under the categories, viz.,
those pending for more than 1, 2 and 7 days. The percen-
tage of faults cleared within 1, 2 and 7 days for the four mec-

tropolitan telephone districts for  the last threc vears are as

under:
Telephone District Year Percentage fault
clearance .
One Calen-  Two calen-  Seven
dir dav dar days calendar
(la}'.\
! 2 3 + §)
O bo-t 74 84 9570
Bombay 4 193182 552 94 o8-
1
[ 1952-85 . . . . ni-8 781 05" 4
g8 . . . . 46-3 -2 R4y
} :
Calentta < 1981-Re . . . 4w 66° 6 899
[ 1982-8g . ) . ) YRR 66 62y

The speed of fault clearance is slower due to higher percentage of
cable breakdowns caused due to theft and damage by other  utility
agencies,



1 2 . 3 4 5
( 1980-81 . . . . 66-5 861 92'9
Delhi % xéSx-Bz . . . . 553 849 100
1982-83 . . . . 564 805 100
( 1980-8t . . . . 76° 1 86:6 99°9
Madras {k 1981-82 . . . . 777 965 999
| 1982-83 . . . . 70° 2 91-4 99°9

4.11 The Committee desirc(i to know as to generally for how many
days the entirc exchange or most of the telephones in the same exchange

remain out

of order when an entire telephone exchange goes out of order

or when a very large number of telephones under the same exchange

simultaneously go out of order. In reply the Ministry of Communica-
tions have stated:

=]

“The entire telephone exchange rarely goes out of order.  Such

Any

occasions arise only when there are natural calamities like
flood, cyclone fire etc. A number of telephones in the same
exchange may go out of order when there is a large scale
cable break down. On occurence of a cable break-down
the staff works round the clock and generally the faults are
cleared within about 3 days. Some cases of cable break-
down, however, take about 2 weeks to repair.  The reasons

for delay are as follows:—

damage caused to the sheath of the cable does not show as a
fault during dry season. However with the first showers of
monsoon the water enters the cables at points of rupture and
causes break down of service. As a large number of cable
break downs show up within a short period, the Department
is hardpressed to rectify them with the available staff. It
takes longer to rectify Multiple faults in the same cable as

. they can be attended to only one after the other. The speed

5176 LS—4

of fault clarance is also affected by slushy conditions in the
cable pits when there is flooding or constant downpour,



42

Time for resforation of service disrupted due to natural calamit-
ties depend upon the extent of the damage caused. .On such
occassions efforts are made on a war footing to restore the
service within a minimum period.”

- 4,12 Asked about the approximate telephone days lost per year on
account of telephone defects|telephones being dead and the approximate
loss of revenue as a result thereof, the Ministry of Communications have
!ta!.ed: Kk ol oh

“The approximate telephone days lost per telephone per year om
account of telephone defects is less than 2 days.

The loss of revenue on account of faults can at best be only hypo-
thetical. In fact the revenue loss if any will be very small
due to the following reasons:—

(i) The complaints are made for so many reasons and ‘no service’
forms only a portion of those complaints.

(ii) The majority of telephones are repaired within a short time.

(iii) The subscriber either waits for his telephone to become all-
right and then makes the calls or if urgent, makes calls from
neighbours’ telephones or public telephones to which he has
easy access.”

4.13 The Committee then enquired whether the Department had ever
assessed how they were faring, th Secretary, Communications admitted
that inmany cases the system was deteriorating and it was a failure.
Asked about Department’s assessment of wrong calls, the witness stated:

“We do not maintain data about wrong calls.”
4.14 On being enquired whether it was a fact that in Delhi someétimes
it took two hours to get a number, the witness stated:

“T am in no position to deny thesc allegations”.

4.15 The Committee wanted to know whether there was any system of’
test checking of telephones, the witness explained:

“In big cities we have started test checking some months ago from
the Exchange telephones of MPs, MLAs, Ministers, High Court
Judges, Secretaries to Government etc.”

4.16 Asked why such test checking was not done in case of ordinary:
subscribers, the witness replied: ‘

“In that case it will run into thousands”.
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4.17 The Commitiee desired to know from the Secretary, Ministry of
Communications whether, in his opinion, the mess in the telephone system

was so deep and so widespread that it was beyond redemption. The Secre-
tary, Ministry of Communications replied: -

“No, I don’t believe so. The situation can be redeemed, but it will
need persistent and determined efforts all down the line.”

4.18 Asked whether such efforts wer: being made, he replied,”. .there
. it not adequate evidence that it is being done”. Pointing out that recently
during the ASIAD and NAM, the telecommunications team had given a
good account of itself, the witness stated:

“When we had ASIAD and when we had NAM, of course, we
gave special attention, The supervision was much closer than
nomal. The Generay Manager downwards practically breathed
down the heels of their subordinates. There was very close
supervision, which does not normally exist”.

4.19 The efficiency of the Telephone Department is jndged by the num~
ber of complaints it receives and the time it takes to clear a fault reported
to it. The Committee regret to observe that judged from these criteria, the
working of the Indiam Telephone Department does not present a bright
picture. As they note, for a litfle over 8 lakh telephones in the four metro-
politan cities of Bombay, Calcutta, Dethi and Madras, over 42 lakh fault
complaints were received during the year 1982-83. The largest number of
complaints were in Delhi which, with about 2.30 lakh telephones, accounted
for over 16 lakh complaints. Bombay came next. With about 3.24 lakh
telephones, it accounted for nearly 13.60 lakh complaints. The number of
fault complaints per hundred telephones per month were 60.2¢ in Delhi,
tollowed by 43.2 in Madras, 35.7 in Calcutta and 34.9 in Bombay. Although
the number of fault complaints per hundred felephones per month was the
lowest in Bombay in 1982-83, the position had deteriorated in that city
during the period 1980-81 to 1982-83, the faolts per hundred telephones
per month having increased from 30.7 in 1980-81 to 34.9 in 1982-83. The
position in Madras had also deterionated during the same period—the
number of faults per hundred telephones per month having increased 37.9
in 1980-81 to about 43.2 in 1982-83, Of the four metropolitan cities, Cal-
cuta is the only city which has recorded a significant improvement in this
regard-the number of fauits per hundred telephones per month having come
down from 58.9 in 1980-81 to 35.7. Delhi has also recorded an improve-
ment, but a negligible cone—from 67.7 in 1980-81 to 60.2. The about
ﬂgm'esshowthatdlelmﬁantelephonesymemisligﬂy.lault-prone.m
Committee would like the Ministry of Communications to make deter-
mined efforts to tone up the telephone systewn with a view to bringing
down the number of faults in each telepbone district to the barest
minimum. --
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4.20 So far as clearance of faults is concerned, the overall performance
of the Telephone Department can hardly be considered to be satisfactory.
But, among the four metropolitan cities, the best performance was that of
Madras which was able to clear 91.4 to 96.6 per cent of the reported faults
within two calendar days of the complaint, Delhi came next having cleared
80.5 to 86.1 per cent of the reported faults within two calendar days of the
complaint. Bombay, having given a highly credftable performance of 94
per cent within two calendar days in 1981-82 came down to 78.1 per cent
in 1982-83. The worst was Calcutta where enly 66 to 67.2 per cent faults
‘could be cleared within two calendar days of the complaint. There, 7.3
to 16.7 per ceat faults could not be cleared cven within 7 days of the com-
plant. The reason given by the Departinent for slower pace of clearance in
Calcutta is higher percentage of cabie breakdowng caused by thefts and
dammage by other utility agencies. Another noticeable aspect was that the
fault clearance position by and large deterionated in all the four metropo-
litan cities, although markedly in case of Bombay. The Committee would
like the Telephone Department fo make all out efforts to reduce signifi-

cantly the avemage time taken for the clearance of faults in all telephone
districts,

-

4.21 From a note furnished by the Minisu-y, the Committee note that
there are detailed instructions for Tinking repeat faults and special procedure
has been prescribed for their clearance. However, the Compmittee observe
that, as conceded by the Secretary, Ministry of Communications, in actual
practice, repeat complaimts “are not umncften lfnked up”. When asked
whether he was aware of cases in Calcutta where jn spite of repeated com-
plaints for the same faults, neither the fault was rectified nor the repeat
complaints were linked up, with the result that the subscriber, in sheer dis-
gust, came to the conclusion that there was no point in pursuing the com-
plaint, the Secretary, Ministry of Commumications conceded by saying,
“Calcutta is one city where this has been happening. Tt is not the case with
al] the cities.” This is a sad commentary on the functioning of the Tele-
phone Department. The Committee desire the Telephone Department to
make resolute efforts to improve the position in this regard. In particular,
the Department should ensure that repeat complaints are cleared at the ear-
‘Hest and the Departmental instroctions in this regard zre followed by the

lower formations in letter and sp’rit. The Committee were informed in evi-
""dence that telephone fault control system was proposed to be computerised.
A beginning would be make with the four metropolitan cities and it would

be later extended to other cities. The Committee desire that this should be
‘done without delay.

4.22 As to the overall performance of the Telephone Department in the
country as a whole, the Secretary, Ministry of Communications conceded
in evidence thit “in many cases the system is deteriorating and it is a fail-
vre”. When asked whether it was a fact that in Delhi sometimes it takes
more than twe hours to get a telephone number, the witenss stated, “I am
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in no position to deny these allegations.” ‘The Committee would not like
to add anything in view of the very straightforward admissions make by
the Secretary, Ministry of Communications. They would only like the De~
partment to make persistent and determined efforts to improve the posi-
tion After all, in the recent ASAID and NAM, the Telephone Depart-
ment had given a very good account of itself. The Committee expect con-

stant vigil to ensure sustained good performance ut all times and ..not
only on special occasions.



CHAPTER ¥

DELAY IN REPLY TO AUDIT PARAGRAPHS

5.1 The Committee were given to understand by Audit that replies to
only a few Audit paragraphs were given by the, P&T Department within the
prescribed period of six weeks and that replies to most of the Audit para-
graphs were either inordinately delayed or not given at all. The Commit-
tee desired to know the reasons for the failure on the part of the P&T De-
partment to furnish replies to Audit paragraphs within the prescribed time
limit of six weeks. The Secretary, Ministry of Communications stated:

-...I admit the failure to improve the situation to the extent

I- indicated here earlier. Even to-day we are receiving  re-
minders from the Audit. After the Audit send their origi-
nal notice to us, if the replies are not furnished to them
within a period of six weeks, they send a reminder. These
are dealt with from the coordination point of view by Mem-
ber (Finance). He may not be the operating Member for
furnishing all the details. He has to obtain replies from the
other Members. But I requést him to look into the cases
personally and ensure that the replies are sent up without

. any further avoidable delay. He also tries his best; but due

to the defects in the system, he has got some difficulty, i.e.
because the Members in the Board do not always have the
information available to formulate the replies. They are to
be brought forth from the field quite often, because the ear-
lier replies given to the Audit when the inspection was taking
place in the field,,were not adequate. Quite often, further
questions are naturally asked by Audit, and we have to
further replies.

While furnishing replies, the Directorate has to see to it that they

carry some conviction. The replies should not be such that
they are fit to be thrown into the wastepaper basket. So,
I apologize for the failure to make sure that replies are sent,
if not in all the cases but in a vast majority of cases, within
a period of six weeks. 1In this case, replies were sent omly
to 11 out of 52. The total was 73 in 1981-82.  Draft
numbered 66; those received in 1983-84, so far are 52—
Audit paragraphs received by P&T Directorate  in 1982

46
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and those replied to till date is 30. Out of 52, only in
respect of 11, i.e. about 20 per cent replies were given by
the due date. This, I admit, was case of very unsatisfactory
compliance of the assurance 1 gave earlier. I apologize
fully for this”,

5.2 To a question whether at least from now on some drastic steps
would be taken to see that the replies to Audit paragraphs are sent
promptly, the witness state: '

“Energetic steps will be taken; but looking into the recent past
~ history, I will not give anotfer assurance that henceforth it
will be given always in time. But energetic steps will be
be taken; that much I can say”.
5.3 In reply to another question as to what extra steps the P&T
Department proposed to take to improve the position, the witness replied:

1

...... the senior supervisory officers will give adequate personal
attention to pending paragraphs of the Audit”.

5.4 Asked to give his reaction to a suggestion that, as in case of
parliamentary questions a special file may be opened for replying to
Audit paras and time fixed for its disposal so that it immediately received
the attention of the senior most officer, and thus the delay in replying to
Audit paras was eliminated, the Secretary, Ministry of Communications
replied that “This we will certainly do »” and added:

“The first suggestion that the Chairman made was to ensure that
files do not get bogged down. They should carry some
marking as we do on the eve of genmeral election—an emer-
gency sort of a thing”.

5.5 Replies to Audit queries are to be given within a period.of six
weeks. The Committee regret to observe that in spite of assurances
given by the Secretary, Ministry of Communications, replies to most of
the audit queries were not given within the prescribed period. Such

i in future, ‘ N
delay should be avoided in ( \,__/D /Y‘M Lt

NEW DELHI; [ SUNIL MAITRA)

March. 28. 1984.' Chairman,
Chaitra 8. 1906 (Saka) Public Account Commiittee.




APPENDIX I

(Vide Para’ 1-24)

Statement  showing position of utilisation of “line and treffic  Capacity of Working T AXs in

the Couyntry as

on 3I-3-1987

N e — e ———— e - o=
Sl. Name of TAX Capacity Datcol  Utilisation Utilisation of  Remarks
No. in lines commissi- of line traflic capa-

oning capacity  city
gast expn)
1 2 3 4 5 6 7
1. Bombay 5000 30-3-77  90°5%, Overloaded Relief
arranged by
Electronic
TAX.
2. Delhi 3000 26-2-75  g4-6%, Do. Do.
3. Calcutta 4000 31-3-80  62°29, MF-75%
Step-859%, Do.
4- Madras . 1750 5-2-77 6969, MF-Full
Step-40°, Do.
5. Kanpur 1800 31-3-79  74°3% MF-g0%, Expansion in
Step Full progress
6. Ernakulam 1600 5-1-81 69'5%  MF-Full
Step-Over- .
loaded
4. Trivandrum 1000 28-2-76  87-4%  MF-85% Expansion in
Step-Full progress
8. Ambala . 1700 10-.3-76  69-69, MF-Full Do.
Step-Full
g. Coimbatore 2000 30-3-76  65°5% MF-90%,
Step-Over-
loaded
10. Indore 1100 31-3-81 66:8%, MF-80%, Expansion in
SXS-Full progress
11. Hyderabad 2000 12-7-82 79 1% MF-609,
SXS-Full
12. Patna. 1400 31-3-82  55° 7%, MF-50%,
Step-Full
13. Asansol 900 31-3-83  53°6% MF-259%,
' S5XS-60%,
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1 2 3 4 5 6 7
14. Ahmedabad 20000 9-10-77 85- 859, MF- Full Expansion
© Step- in progress
15. Jammu 800 31-3-82 35°37%  MF-14% Transfer of
Step-809%, pt. to pt.
STD traflic
viz T2Y to
be done,
16. Bangalore 2830 March 81 739, MF-95%
Step-Full
17. Shillong 8n0 29-3-80  38:75%, MPF-60%
$XS-80%,
18. Nagpur 2000 Jan. 83  39% MF-119%, Nagpur to
5XS-50% Bombay pt.
to pt. traffic
yet to be
transferred
via TAX.
19. Bareilly 1000 23-6-80 52' 89, MF-30%,
SXS-Over-
loaded
20. Madurai 2200 March 83 46-09%  MF-66%,
SXS-70%
" 21. Jalpur . 2000 June 82 45°99%; MF-609,
5X5-90%
22. Siliguri 500 March 83 39°2%  Recport still awaited.
23. Aurangabad 400 March 83 6:1-25%  MF-209, Recently
SXS-Fuill commissioned
24. Vijayawada 2000 May 8o 50'859%,  MF-699%,

S$XS-80%



APPENDIX II
(Vide Prra 2.2) y

Year-wise analysis of telephone revenue in arrears on 1st April 1982 for the bills issued
up to g1st December, 1981

Year Amount
(Lakhs of rupees)

Upto 1974-75 . . . . . . . 176 91
» 1975-76 . . . . . . . 51°88
1976-77 . . . . . . . g6 50
1977-78 . . . . . . . 144° 30
1978-79 . . . . . . 150° 37
1979-8c . . . . . . . 209" 40
1980-81 . . . . . . . 292° 32
1981-82 . . X . 579 67

(Upto December 1g§1 )

Total 1701° 35

N



APPENDIX I
(Vide Para 2-6)

Statement showing cases of outstanding of Rs. 50,000 and above of telephone revenueas on 30.9.83
in Delhi Telephones

Category I Government
Sr. Telephone Name of the Amount Year wise break up of Remarks
No. Number Subscriber standing the amount outstanding
1. 345231 G.M. S&T N/Rly. 100135-00 82-83 — 4242800 Bills dis-
puted.
83-84 — 57707 00
2. 353191 Comptroller, g6357-00 82-83 — 65697 50 Bills dis-
Kerala House 83-84 — 3%659'50 puted.
3. 812731 Commanding 93122-37 80-81 — 10° 00
Officer, Air Force 83-84 — 93112°37
4. 088493 S.D.O. Haryana 53082-80 82-83 — 52402° 40 Bills dis-
State Elect. Board 83-84 — 680- 40 put_:ed.

5. 2512201 Supdt. of Police 239766-82  83-84 — 239766-82 Bill.v,Cddis-

puted.

6. 202252 Air Force Hindon  55843-41  77-78 — 46893- 95

78-79 — 77" 40 o

81-82 — 54*00 | Bills dis-
+puted.

82-83 —  2606-71 |

83-84 — 621135 | ¥

7. 393401 S.0. 2 Sngnals 254380~00 81-82 — 254380 00 Now being
PABX Board  HQ Delhi Cantt. paid iny
(10+4-50) & its instalments.”
extns.

8. 393441 SO 2 Signals HQ  211654-85 81-82 — 211654 85 under 77
(104-50) Delhi Cantt, correspon-
PABX Board dence..

& its extns.
Category I11-—Private Business
Sr. Telephone  Name of the Amount Year-wise break up of Remarks
No. No. subscriber outstanding  the amount outstanding
1 2 3 4 5 6
1.7370251 Akbar Hotel 333996-09 § 83-847— 333996:09  Disputed.
A et .
2. 385718 TRNSCRERE 59512-00 } 78-79"— T59512° 00 Bills ec(i;s-
uted.
I case
pending.




1 2 3 4 5 6
3. 637569 M/s Ranbaxy ) 68173-00 81-82 — 31687-00 Bills dis-
Lab. Ltd, 82-83. — 36486-00 puted.
4. 813015 Laxmi Commercial 50704-90 79-80 — 20012-10 Bills dis-
Bank 80-81 — 30692-80 puted.
5. 40909 Kupal Materials 82083-66  79-80 — 76482-05 Legal ac-
and Metals ' 80-831 —  2164-80 tion taken,
82-83 — 690-00
83-84 —  2%46-81
6. 312680 Ram Kishan 117215-22  80-81 — 38653-10 Legal ac-
Kulwant Rai 81-82 — 42659-10 tion taken.

82-83 — 29070-60 Judgement
83-84 — 6832-42 awaited.

7. 312514 M/s Pearay Lal 105583-75  79-80 — 10-15
and Sons 82-83 — 96664-10 Do.
83-84 —  890g-50
8. 322103 Premier Cable and  57344-21 82-83 — 57344-21 Do.
Co.,
9. 386162 Indian Hotels Co. 569365-29 83-84 — 569365-29 Bills dis-
Ltd. puted.
10. 634612 M/s Sikand Const. 50597-20 80-81 — 11531-40 Bills dis-
Company 81-82 — 39065-80 puted. Case
pending in
court.

Category III—Public Sector Undertakings.

1. 690481 Steel Authority of 80,000 83-84 — 80,000-00 —_—
India
. Category IV—Embassy cases
1. 382888 +  Iran Embassy 68822-13 78-79 —  1286-70 Under
79-80 —  6388-20 corres-
80-81 -—  5203-00 pondence .
81-82 —  83908-83
82-83 —  39068-10
83-84 — 847730
2. 384491 Iran Embassy 64462-10  82-83 — 49650-80 Do.
(imperial) 83-84 — 14811-30
. 385491 Tran Embassy 88097-63 7B-79 —  2504-40 Do.
33754 79-80 — 816-00

8081 — 28467-10
81-82 — 13017-03
82-83 — 43293-10 ‘




L e —— e —— - o

(1) (2)

Dass

(3) (4) (5) (6)
4 615594 Kirsanor A.E. 103672—60  74-75—  350—00
Counsellor 75-76—  389-—00
76-77— 13046—10
77-78—  6221—70
“ 78-99—  8427—go  Claims
76-80— 13772— 50 disputed.
80-81— 18000—go
81-82— 12418—30
82-83— 21981—o00
83-84—  gob5—20-
5 617870 Techno Export 54879—10 78-79— 280—o0
Bureau, Balgaria 79-80— 773—70 Legal action
80-81— 44340—40 being taken.
81-82—  g485—00
6 690351 Commiunication 119g603—93  83-84— 119603—0g3 Under,
Officer, Amcrican correspond-
Embassy ence
7 637717 Ymbassy of Libya  y2711—21 78-79— 10816—04
79-80-— 28360-—37 -
80-81— 16062—00 Do.
81-82—- 10087—00
82-83—  3402—80
83-84—  35983--00
a A~r670  Uganda High 256121—750 76-79—  1736— o0
('ommuission 77-78— 11864~ 8o Do.
78-79~ 242520— go
q G058 Faorassy of Zairs 124275— 37 80-81- 1375380
{Congo) 81-82— 47900~ 8o Do.
82-83-- 62420— 77
83-84-- 200—o00
s t74124 [.mbLassy of Yeman 56019—81 81-82.-  7317—07%
82-83— 3825936 Do.
83-84— 10243—38 \
©38744 Bungladesh High 55304-—50 82-83— 55304—50 Do.
Commission
Category V—Individuals
: §46g20 Dr. Ramesh Kumar 54998—-07 81-82— 20451—50
83-84 — 34546—57 Bills disputed.
2 p81818  Sh. SN, Anand . 75683—00 80-81—- 54357—q0 Do.
81-82-~ 2132600
g 221006 >iv Bajan Singh . 89535—380 81-82--- 44714—90 Do.
82-83-~  41820-—go
231835 Sh. Anil Mohan . 103540—40  81-81-- 96754—40
' 81-82-- 6602 00 Do.
02-80 184--00
5 5092173  Sh. P.N. Malik ~1b648—10 81-12- 71043 =10 Do.
t 502908 Shri Ramesgwar 59606— 7o 81-82 53600 - -0 Do.




10

11

12

I3

14

15

16

17

18

19

20

21

(2) (3) (4) (5) (6)
61 Sh. Ram Gopal 53520—35 80-81— 13921—7%0 Bills
7143 Saraf _ 81-82— 39598-—65 disputed.
693873 Sh. S.C. Jain 59689—go0 81-82— 5968990 Do.
352564 Sh. AmitDutta . 9Boo8—o5 82-83— g7808-05 Legal action
83-84— 200—00 is being taken.
373202 Sh. K.V.Khole . 64860—83 76-77—  15851---g5
78-78— 4883688 Do.
78-79—  172—00
385844 Sh. Krishna Aggar- 84345—97 77-78—  1100—00 Under
wal 78-79— 69145—00 correspon-
79-80— 14100—72 dence with
legal heirs
of the sub-
scriber.
386567 Sh. Kamlapatil 68139—22 79-80—  1854—40 Under
Tripathi (M.P) 80-81— 14287—qo0 correspon-
President ATICC 81-82— 18247—55 dence
(I) (M.P. Pvt.) | 82-83— 28223—87
83-84—  5525—50
387337 Smt. Madhuri 75362—68 81-82— ' 17510-—15 Under
Singh M.P. (L/S}; 82-83— 5%652—53 corres-
M.P. (Pvt.) 83-84— 200—00 pondence
617042 Lt Col. R.K. 54697—go 77-78— 352—80
Mchta 78-79— 30—90 Do.
80-81— 54314—20
622836 Sh. B.N. Pasari . 102130—80 80-81— 44543—90 Legal case
81-82— 3947—50 pendingin
82-83— 53639-—40 Court.
654953 Maj. K.C. Kapoor 80381—87 80-81-- 3—55 Bills dispu-
81-82— 74035—62 ted.
82-83— 6342—70
671798 Smt. Rani Chan- 67431—40 81-82— 52411—20 Under corres
dra 82-83— 15020—-20 pondence.
645769 Sh. Mohan Singh  67794—73 83-84— 67794—3 Do.
634419 Sh. Prem Prakash 60038—43 81-82— 8361—40
Chowdhury * 82-83— 4Bg75—83 Do.
83-84— 2701—20
635288 Smt. Swaraj Sharma 201190—20  82-83— 9g147—o0 Bills dispu-
83-84— 102053—20 ted.
529516 Sh. Manjeet Singh 133916—35 77-718— 99525—%5 Wherea bouts

78-79— 34390—60 of the party

not known.




(3) (6)

(1) (2) . (3) (4)
22 89282 Sh. Sudhan Mal  157482—49 78-79=  200-—40 Amount pre
79-80= 157282—09 posed for
write-off.
Case is being
proqessed for
sanction by
D. G. P&T.
23 2511796 Sh. M.M. Jain . 62510—83 80-81 = 5082—11 Q(ase pen-
81-82 = 23085—85 dingin
82-83== 30823—37 court of law,
83-84=  3519—50
24 2529478 Sh. Brij Bhushan 78007 47 81-82== 78000—47 Under corres-
‘ , 82-83 = 7—o00 pondence.
25 2529784 Sh. Jogminder Dass 80606-—-80 82-83= 80446—380 Do.
Jain 83-84 =  160-—00

CONSOLIDATIoN

Amount

Category—I Government

Category—II Private Business
Category—III Public Sector undertakings
Category—IV Embassy cases . . .
Category—V Individuals

ToTaL

11,04,342,—2%
14,94,575—32
80,000—o00

10,63,970—08

20,90,214—24

58,42,101—8¢g .,




APPENDIX 1V
(Vide Para 2.24)

Noie furnished by the Ministry of Communications in the context of inven-
tory Control vis-a-vis Computer requirements of the P & T Department.

P&T Board in its meeting No. 9 of 1973-74 held on 13-7-73 decided
that the question of abtaining services of a suitable consultant/consulatants
to go into ithe present and future peeds and to advise the Department
about the prqcurement of computors for Bombay, Madras and establishing
E.D.P. Centres should be examined and proposal put up to the Board, As
a result of this decision M/s. Ferguson & Company, Bombay were
appointed consultants vide No. 48-67/73-TR, dated 26-10-74 to undertake
the feasibility study of the computor requirements of the Department. They
submitted their repart on 14-2-1976 and listed out the areas which deserved
i0 be considered for computerisation on highest priority. A commiftee
was constituted vide P & T Board Memo No. 48-10/76-TR, dated 7-6-76
to have a detailed and critical review of the feasibility report by M|s.
Ferguson & Company for practical comsideratiqn., The terms of reference
of the committee were: (i) stugly the feasibility repori of the consultants
with a view to pin-point the areas where computerisation may be introduced
as a matter of priority. (i) to suggest the method that should be followed
1o achieve the results, '

This Committee submitted its final report in September, 1976.

P & T Board Mcmo examining the recommendations of the Committee
was submitted uvnder No. 10-1/76-MIS. 1In the P&T Board meeting
No. 8 of 1976-77 held on 15-11-1976 the BqQard, broadly agreed for
establishing in house facilities of computerisation for the 4 areas of (a)
Telephone Billing, (b) Inventory control, (¢) cable and commencial
records and (d) Telephone Directory in major telephone Districts. Cqm-
putor co-ordinating Group was constituted in September 1979 and in its
second meeting held in November 1979 it was decided thatt hc respon-
sibility for development of inventory control system should be given to
Calcuita Telephones. Tris decision was taken in view of the fact that it
woald be necessary to co-ordinate very frequenetly with General Manager,
Telecom. Stores, Calcutta for the system development work, Director
{(MMD) was nominated to the co-ordinating group to represent the MM
Branch in November 1979 and later Director (MMS) was nominated on
7R-12-61. As a part of inventory control Sstores accounting system
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devcloped by the Computor Cell of Caleutia Telephones and it was handed
over to GMTS Calcuatta on 15-9-1982.  The system as being vun on the
computer of Jadavpur University with hircd computer time.

_In the meantime proposal for import of computers for the inhousw
compuier pioicct was submiited to Public Investment Bureau in May,
Junc 1980. Approval for impert of compuiers for P&T was accorded by
P.1.LB. on 20th March, 1981. The meme for the Cabinet was prepared
under No. 5-4/79-Compuier Dated 30-6-7¢81 Cabinet commitiee on
Econemic Affairs in its miecting held on 23-7-1981 approved the installa-
tion of inhousc computer <vsem for improvement of local  telenhone
scrvice Metropolitan telephone districts of Delhi, Bombay, Caliuita and
Madras as contained in the Cabinet Memo dated 30-6-1981. Tenders for
imnor  were floated by Department of Flecironics on 21-11-1981 and
tenders were opened on 25-1-1982. Internc]  Evaluation Committee
(P&TY was formed on 28-1-1982 »nd it submitted it« report to D.O.E.
< 13219820 The muatter js stll vnder corsideration of the Tochnical
Evolisdon Committee, convtitnied b De-rimeq; of Flectronics,



APPENDIX V

(Vide Para 9 of Introduction)

Statement of Conclusions and jor Recommendations

Sl. No. Para No.

Miaitev/D parim it

1 2 3 ’

I 1.36 Miuistry of Comnnu cations
(P. & T. B uwd)

Recommendations

4

A trunk awtomatic exchange (TAX) with an equipped capacity Of
1200-ltes was answaiied at Viptvawada in Ociober 1977. Based on  an
cstimete made in October 1973, the first expansion of Vijayawada TAXN
by 80U Lies (hiom 1200 to 2600 lines) was sanctioned by the P & T
Board in January 1378 at a cost of Rs.” 79.50 lakhs. The work on the
expaision of the capacity was tahen up in June 1978, and the expanded
capaaity was conumissioned in May 1980. In May 1980, the TAX was
loaded to the extent of 718 lines and even by November 1981 the total
utihisation was 906 lines only.  Even while the work on the first expan-
sion was in progress (Sepiember 1978). the Department proposed further
expansion  of the capacity of  the Exchange by 1000 more lines, i.e.
from 2000 to 3000 lines. The project was sanctioned by the P & T
Board in November 1979. By November 1981, equipment worth Rs.
102.85 lakhs for the second expansion had been rececived and the build-
ine in which the equipment for the expansion was to be installed had
alse boen completed by December 1981 at a cost of Rs. 9.25 lakhs.
However, due to anticipated traffic not coming upto expectation, equip-
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ment worth Rs. 102.88 lakhs received for the second expansion was not
installed and the building with clectric installations, in which the equip-
ment was to be installed. also remained vacant.

The Committee are distressed over the manner in which the P & T
authorities had all along acted in this case. The capacity of a TAX is
planned to cater to the requirements of two to three years from the date
of commissioning. The Vijayawada TAX was installed in October
1977 with a capacity of 1200 lines. In May 1980, i.e. two and a half
years after the date of its installation. the utilised capacity was only 718
lines, ie. less than 60 per cent of the then installed capacity. Even by
November 1981, /.. more than iour years after the installation of TAX,
the total utilisation was no more than 906 lines, i.e. nearly 75 per cent
of the initially installed capacity. It is not clear to the Committee why
the Department should have rushed with the first expansion without en-
suring’ optimum utilisation of the original capacity,  Further the Com-
mittee are unable to understand how the P & T Board in November 1979
sanctioned a further expansion by 1000 lines (i.e. from 2000 to 3000
lines) when the actual utilisation  of the Vijayawada TAX just one
month before was no  more than 718 lines which was below the original
capacity.  The redecming feature of this repeated failure is that before
installing the equipment received for the second expansion, the Depart-
ment had a review made which showed that their calculations as to traffic
demand had been highly overpitched, and equipment worth over a crore
of rupees which was lying idle for over two years is now proposed to be
diverted to different stations all over the country. While the Committee
arc unhappy to note that due to highly unrealistic demand assessment and

6y



defective planning there is now no alternative but to divert the eqﬁipment,
they desire that the whole process of diversion should be completed with-
in a period of six months from the presentation of this Report.

3 1.38 Ministry of Communications (P&T Board) The Committee observe that  as acainst the 2000 line capacity avail-
able at Vijayawada TAX since May 1980 and 3000 line capacity plan-
ned under the second expansion, only 1100 lines have so far been utilis-
cd.  The explanation of the Ministry of Communications for the gross
under-utilisation of the capacity of the Vijwyawada TAY is that the P&T
Department’s traffic forecast was dependent upGn automatisation of the
local exchanges. which would have been connected to the STD network
and commissioning of the related trunk automatic exchanges in the
country. Due to inadequate availability of both local and trunk automa-
tic switching equipment from indigenous sources, the network of trunk
automatic exchanges could not be planned. Reliable transmission sys-
tems like microwavelco-axial UHF and the associated multiplexing equip-
ment have been in short supply from indigenous sources and therefore
the wvarious routes could not be commissioned with adequate number
of transmission circuits. According to the Ministry, another reason
for under-utilisizion  of the capacity  of Vijavawada TAX was that
requests for STD-barring from subscribers have been far more than ex-
pected, resulting in materialisation of less demand than anticipated. It -
is apparent to the Committee from the facts of the case that there was,
on the one hand, unrealistic estimation and on the other, lack of proper

planning,

0



4 1.39

As to the demand assessment for the first expansion (from 1200 to
2000 lines). the Committee observe from a note furnished by the Ministry
that it was based on the data collected in January 1972 and projected to
1978. This gave terminating capacity of 1843 circuits for parenting seven
stations to Vijayawada TAX. The demand assessment for the second
expansion (from 2000 to 3000 lines) was based on traffic data collected in
1978 and projected to 1982 for parenting 12 stations to Vijayawada

TAX. Tac projecticn was iner alia based on the assumptions that there

would be full inter-dialling between all stations to be connected to the
TAX nctwork and that all the subscribers would avail themselves of STD
facility. How wrong the P&T authorities were in their asswmptions can
be seen from the fact that as against the provision of ‘zero’ per cent STD
barring under the system of traffic load estimation made by the P&T
Department, there was as high as 48.8 per cent STD barring in cne of
the stations parented  to Vijavawada TAX, vz, Visakhapatnam. In
Vijayawada it<elf, the percentage of STD barring was 20.8. The traffic

assessment system followed by the Forecasting Cell of the Directorate

suffers from another defect also. The traffic projection which is made on
the traffic data coilccted several years before the start of a work is not
reviewed in the licht of actgal traffic growth. In fact, there is no organi-
sational set-up in the Directorate for carrying out such reviews. Nor is
there any sysicm of continuous monitoring of -traffic growth. With a
demand forecasting system based on very old data, unreviewed in the
light of actual demand growth, together with highly unrealistic assump-
tions, the wide variations between traffic demand assessments made by the
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5 1.40 Ministry of Communi-
cations (P&T Board)

6 .41 —do—

4
Foecasting Cell and the actual traffic materialisation should hardly cause

any surprise.

In a note furnished to the Committee, the Ministry have now conced-
ed that as. far as possible, the capacity of a TAX to be installed or
expanded chowld match with the actual growth in demand to avoid either
under-provisionina or over-nrovicioning.  Thie is possible by continuous
monitoring and review of forecost in the licht of actual traffic growth,
The Ministry have stoted that this is a comnlex exercice, considering the
size. complevity and the rat2 of orowth of the countrv’'s network. The
Trunk Planning Groun of the Directorate i< reviewing the norms used at
present for trunk traffic forecast.  The Committee trust that the whole
drill will be completed ac an earlv date ard the ectimation norms and

parameters suitab'v  reviced <o as to con2ble the Department to make

realistic estimates in fufurs. The Committee desire that the Department
should rot remain confent w'sh mar> refinements of ectimation techni-
ques and raraeiers: thev shantd continnonsly monitor the traffic growth
and periodicallv roview th> d-mand forecast ip the light of actual traffic

growth,

The Commitiee ar> nnphle to naderctand whv the P&T Department
should not have <o nlannad th- first evpansien of the Vijavawada TAX
from 1200 to 2000 lines that commissioning of this expansion should have
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synchronized with the automatization of the local exchanges which would
have been connected to the STD network and the commissioning of other
trunk automatic exchanges in the country. In this evidence before the
Committee, Mzmbor (TD) conreded that the automatic total switchinz
equipment and tronmission equipment which should have been installed
in 1979 before the commizsigning of the first expansion of the Trunk
Exchange was expfcted to he ‘nstalled 'n 1983, However. he pleaded
in extenuation that this could not he done  on account of inadequate
availability of the cauirmant from indizenous sources. In  the opinion
of the Committe: it wias o maior plaaning failure on the part of the
P&T Dircctorate not to hayve taken nto account the supply position  of
the equipment so essential for the fuller utilisation of the capacity of the
Vijayawada TAX. In his evidence before the Committee, the Secretary,
Ministry of Commmnications conceded that there was lack of proper
planning on the part of the Derartment which had reswited in thé gross
under-utilisation of the Viiavawada TAX therchy denving the subscribers
the facility  of malinx oalle for antatations . Tha Cemimittes were infor-
med in cvidence that if th~ Denartment could add 756 circuits, the utili-
sation of the Tae cnmac™s o Yoizenveads TAX would go up from the
present 1100 to 1730, eivine o vtiliontian porcentage of over 85. The
Committee dacije thot hathy in the intorest of  fuller  utilisation  of  the
available canacity of Vigvieady TAX s alia in the interect of better
service to the wibeerihore of the Inea! anthvine evchanoes, immediate sfeps
shold he taken to provide tha noececonre pasniipment at the earliest.

In a note furnished to the Committee, the Ministry have stater  that
the extra cxpenditure involved in diverting the 1000-line cquipment from

»
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Ninistry of Communicatiaons
‘P & T Biard?

4

Vijayawada to other places is likely to Le approximately Rs. 24,000. In
the poinion of the Committee, while calca!iting the waste caused by
unrealistic demand assessment as also deicctive planning on the part of
the Dcpartment. not only transportation charges for carriage of equip-
ricat from Vijayawada to other stations should be taken into account but
also the loss represented by interest charges on the locked-up capital. As
the equipment worth over a crorc of rupees ordered for the second expan-
sion had remained idle for over two years at Vijayawada, the loss on the
basis of 10 per cent per annum would come to over Rs. 20 lakhs. Be-
sides, as a result of under-utilisation of the existing capacity of Vijaya-
wada TAX, there had been a shortfall in revenue. Based on actual tra-

fic carried in March 1983, the revenue comes to Rs. 368 lakhs as against
the anticipated revenue of Rs. 492 lakhs on the basis of full utilisation.

The Comnmittee trust that the Department will draw upon their experi-
ence in the present case and take care to avoid such costly lapses in
future. ' l TR

The Committec observe that Vijavawada TAX is not the only TAX
in the country with grosssly under-utilised capacity. Out of 23 other
TAXs in the country, there are as many as nine other TAXs with a line
capacity utilisation of less than 60 per cent. Four of these have a line
capacity utilisation of less than 40 per cent, It is indeed shocking that
line capacities of these exchanges created at heavy cost should have re-
mained so under-utilised. The Committee desire that the Ministry of Com-

8
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munications shou'd analyse the causes of the under-utilisation of these
TAXs and take corrective measures at the earliest.

In their successive Reports. the Public Accounts Committec have ex-

pressed concern over heavy arrears of telephone revenue. In their 64th -

Report (Seventh Lok Sabha). they had regretted to observe that in spite
of their recommendations and the claim made by the P&T Board that
the Departmental procedures for periodical and systematic review of out-
standings at varioius levels, the position was deteriorating. As against
arrears for more than thrce months amounting to Rs, 18.26 crores as on
31-3-1980, and Rs. 18.42 crores as on 31-3-1981 the arrears upto Decem-
ber 1981 amounted to Rs. 17.01 crores. Of the arrears as on 31-3-1982
Rs. 5.80 crores related to bills issued during April 1981 to December
1981 and Rs. 11.21 crores to bills issued upto and including 1980-81.
Thus there has been no tangible improvement in the position.
The Committee  take a  serious view of the old arrears, some
of which date back to the year 1972-73. The Departmental
procedure demands that telcphones should be disconnected for non
payment of dues. between 3Cth and 35th day from the date of issue

of the bill. after reminding the subscriber. The Committee, theréfore, :

wonder why therc should be such a huge accumulation of dues.
It is more than two years since the Committee had recommended that
to deal with the problem of arrears on a continuous basis, a separate
cell should be set up in each telephone district, Although this was accepted
by Governmcit, the Ministrv of Communications are yet to place the
matter before the Cabinet for approval. The Committee hope that the
Cabinet will soon accord its approval to the proposal. The Committee
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desire that the Department should tackle the problem of arrears, parti-
cularly old ones, with vigour and determination and liquidate the arrears
under a time-bound programme. The Committee desire that Heads of
Circles /Districts should be made personally responsible for ensuring this.

The Committec ob<erve that an amount of Rs. 2.93 crores, i.e, nearly
1/6th of the total outstandings as on 31-3-1982, was due from Govern-
ment subscribers. The Committee desire that the Secretary, Ministry —of
Communications should personally take up the matter with the concerned
Secretaries/ Heads of Dorertmiznis for early soitlement,

The Committee obscive thar ss in the pust, Delhi accounts for the,

largest amount of tclephone o-termdings followed by two- other metropoli-
tan citiess—Bombay and Calcut». The un-to-date telephone arrears of
Delhi metropolitan citv »< on 21-3-1982 amounted to Rs. 1174.36 lakhs
as against telephone arrcars of Rs 564879 lakhs »nd Rs. 520.41 lakhs
in case of Bombay and Co'cutta petropolitan cities,- respectively.  What
is particularly disturbing about the tolephons ontstandings of Delhi is
that an overwhelmine proportion of it ic mer> than cne year old. One of
the main reasons given by th> Deparimont for the heavy outstandings in
Dethi is that for some tim: bhoforz 1972 th> Department faced the pro-
blem of obteining comvuter <-rvice for premaration of telephone bills,
with the result that not cnlv »ilins. hut oven accounting and recovery
got into heavy arrears, The Commitize or> curnrised at thic explanation
for, as they find from the Ministry’s note, the iissue of bills stabilised with
the Department's entering into a centract with a private agency for tele-

[=2]
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phone billing and accounting work in F:bruary 1978 and the arrears
are claimed to have been puiled wp in a phased prozramme by March
1979”.  As the Commiit'ee ohscrve. five vears have since elapsed and it
should have been possible for the Department by now to collect the tele-
phone arrears which had cot accumulated due to delay in issuance of
bills caused by non-avaiiability of computer service for some time before
1978.

Another aspect to which the Committee “would like to draw attention
is that although the decicion o computerise the bi'lling in metropolitan
cities was taken in 1974 and a'though lakhe of telephone bills are issued
in the metropolitan citins of D-'hi Rombay, Calcutt- and Madras, the
Department has all alone deprnded unon commters of cutside agencies
for preparation of such bills. From a note* furnished by the Ministry in
the context of inventory control. th Committee observe that in 1974
the Department had appoint~? a nrivate companv of Bombav as consul-
tants to undertake n foasihilite <tedv of the comnuter reovirements of
the Department. The consultants submitted their report in Febrvary 1976
listing out the arcas which deserved fo by concidered for comnuterisa-
tion on highest priority. Telephene billina was one of the areas meriting
highest prioritv.  The Committoe reesot to oheerve that althoueh more
than eight years have elapsed <inse the consultants eave the report. the
Department is still Tost in procedural formalities  After the receint of
the report of the consultants, tha Donartmont had taken five vears to get
Cabinet approval for the indtallation of in honse computer system for the
four metropolitan districts. and ecven ofter the opening of the tenders for
computers in January 19872, the matt:r ic stil ot consideration staoe—
now under the consideration of the Technical Evaluation Committee of

L9
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the Department of Electronics. The lackadaisical manner in which tha
Telephone Department had acted in this casc is a sad commentary on
the functioning of the Department which is supposed to be run on com-
mercial lines. The Committce desire that the matter should now be finalised
without any further delay so that the Department becomes self-reliant in
this field and chances of recurrence of the types of situations which occurred
in Declhi in the 70s may be obviated.

The Committee observe that bills under dispute generally emanating
from over-billing represent one of thc most important factors responsible
for telephone arrears. The Committee do not have break-up of the data
as to how much of the total outstandings of Rs. 17.01 crores upto Decem-,
ber 1981 related to bills under dispute. But, from a statement of tele-
phone bills each of Rs. 50,000 and above outstanding in Delhi as on
30-9-1983, the Committee observe that almost the entire amount of out-
standings of Rs. 58.42 lakhs is on account of disputed bills (including
cases taken to courts) or bills under correspondence. This is true of all
categories for which information has been furnished, viz. (i) Government,
(i) private business, (iii) public sector undertakings, (iv) foreign embassies
uand (v) individuals. During the vear 1981-82, as many as 39,105 com-
plaints of overbilling were received by the Department. This figure does
not include the complaints received from Delhi, West Bengal, North-East
Gauhati, Tamil Nadu, Agra and Bangalore Telecommunication Circles/
Telephone Districts. The above figures indicate that the problem of over-
billing has assumed serious proportions. Apart from the fact that it is

=]
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onc of the most important factors responsible for heavy arrears of telde
phone revenue, it has involved the Department in a large number of cases
of litigation, leading to unnecessary waste of Government time and money.
As on 1-7-1982, there werc as many as 1076 cases under litigation in-
volving an amount of Rs. 67.86 lakhs as against 909 cases involving an
amount of Rs. 54.00 lakhs as on 1-7-1981. In the opinion of the Com-
mittee, it is of paramount importance for the Department to ensure correct
billing. From a note furnishad by the Ministry, the Committee observe
that an equipment for Automatic Message Accounting System (AMAS)

has been jointly develeped by the Telecommunication Research Centre and
~a private firm of Bangalore. his equipment gives full details of STD

calls made by a subscriber who wants such a facility. According to the
Ministry, the field trials have been successfully conducted in a telephone
exchange at Bangalore and action has beén taken to order 20 units of
the equipment for using in 10 Crossbar and 10 Strowger exchanges. The
equipment is expected to be commissioned progressively during a period
of about two years after placement of orders. . The Committee would like

to watch the working of the Automatic Message Accounting System. In

addition, the Committee would like the Te'ephone Department to rigorously
enforce the existing measures to prevent malpractices leading to excess
billing complaints, such as, scaling of meters. locking of distribution points
and formation of mobile vigilance squads. If in spite of these measures,
any complaints of excess billing are reccived, it should be the duty of the
Department to attend to them with all despatch, and wherever warranted,
to afford immediate relief.

In their 64th Report, the Public Accounts Committes (1981-82) had
desired the Telephone Demrmwnt to make an mdepth study of the blllmg
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system in the Decpartment in order to identify the reasons for incorrect
billing and take urgent steps to rcmove all loopholes and shortcomings
in the system so that loss of rcvenue due to short-billing as also harass-
ment to the subscribers on account of wrong billings could be obviated.

The Committee desire that the above study should be conducted without
delay. ' :

Apart from overbilling, another irritant which greatly disturbs the subs-
cribers is the practice of sending bills to them in respect of old subscribers
long after the transfer of the telephone number. During evidence, an
instance was cited where a new subscriber was asked to pay arrears in
respect of the old subscriber 4-5 years after the telephone number had
been allotted to the new subscriber. The Committee desire that the Tele-
phone Department should see to it that such instances do not recur.

The Committee note that at present there is no time limit for sending
bills in respect of old arrears, The Committee would like the Ministry
to examine whether, in the interest of both efficient working of the Depart-
ment as also early clearance of arrears, a time limit for sending bills of old
arrears could not be imposed.

The Committee observe that there are in all a little more than 8 lakh

telephones in the metropolitan cities of Bombay, Calcutta, Delhi and

Madras, all of which have STD facility. But, at the request of subscribers,
about 40 per cent of the tel:phones are STD-barred. In some cities, as
in Visakhapatnam, the percentage of STD barring is still higher. While

0/



the Committee note that STD-barring has been requested for by some
subscribers to prevent misuse of this facility by thelr servants and visitors,
STD-barring is in quite a substantial measure on account of overbilling
by the Department or malpractices, indulged in by others in collusion with
corrupt Departmental employees. In evidence, the Secrctary, Ministry
of Communications cited the case of a city in which many subscribers got
their STD facility barred but they continued to make STD calls in -collu-
sion with the employees of the Telephone Department through other means.
But when their malpractice came to light, all of them asked for the restora-
tion of the STD facility. According to a note furnished by the Minisitry,
similar instances at other places have also come to notice from time to
time. In reply to a question whether there were some other modus operand¥
adopted by the subcribers in collusion with Departmental employees with
the intent of evading telephone charges, the Ministry have stated that
such malpractices “are of varied nature. The methods depend on the
ingenuity of the subscriber and the employees involved. It is in fact a
constant battle of wits between the Department and the culprits.” The
Ministry have also stated that although to prevent such malpractices, super-
vision is being tightened and a number of technical and other measures
have been taken, ‘it is almost impossible to totally prevent malpractices”
being indulged in by subscribers in collusion with Departmental employees.
The Committee are concerned over this situation. They need hardly
observe that such malpractices not only result in loss of revenue to the
Department but also tarnish the image of the Department in the public
eye. The Committee feel that the malady is fairly deep-rooted and will
need much more efforts for its eradiciation than made hitherto. The Com-
mittee desire that an indepth study may be conducted by the Department

-
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to 1dent|fy the causes for such heaVy STD-barring, the modus operandz
of various types »" malpractices indulged in by the subscribers in collu-
sion with the Departmental employees and the measures—technical,
Departmental or penal—that may be necessary to effectively
prevent such malpractices. The Committee note that one of the measures
proposed to be taken by the Department is to revise the rules of the
Department so as to treat such an offence as a cognizable one. -The Com-
mittee feel that it is a step in the right direction. They would like the
Department also to examine in consultation with the Ministry of Law
whether with the same object in view it is necessary to amend any other
law at present in force and if so, to take nzcessary steps to that end. They
also desire that flying squads set up in large cities to make surprise visits
or checks of the telecommunication plants should be strengthened, and the
feasibility of setting up similar squads in other cities considered.

The efficiency of the Telephone Department is judged by the nurnber
of complaints it receives and the time it takes to clear a fault reported to it.
The Committee reorct to obse ve that judged from these criteria, the work-
ing of the Indian Telephone Department does not present a bright picture.
As they note. for a litfls over S lakh (2 tarhones in the four metropolitan
cities of Bombay, Calcutta, Delhi and Madras, over 42 lakh fault com-
plaints were received during the year 1982-83. The largest number of com-
plaints were in Delhi which, with about 2.30 lakh telephones, accounted for
over 16 lakh complaints. Bombav came next. With about 3.24 lakh tele-
nhones, it accounted for nearly 13.60 lakh complaints. The number of
fault complamts per hundred telephonev, per month were 6070 in, Delhi,
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followed by 43.2 in Madras, 35.7 in Calcu.ta and 34.9 in Bombay. Al-
though the number of fault complaints per hundred telephones per month
was the lowest in Bombay in 1982-83, the position had deteriorated in
that city during the period 1980-81 to 1982-83, the faults per hundred
telephones per mon' h having increased from 30.7 in 1980-81 to 34.9 in
1982-83. The posiiion in Madras had also deteriorated during the same
period—the number of fdults per hundred telephones per month having
increased from 37.9 in 1980-81 to abou: 43.2 in 1982-83. Of the four
meropolitan cities, Calcutta is the only city which has recorded a signi-
ficant improvement in “his regard—the number of faults per hundred
telephones per month having come down from 58.9 in 1980-81 to 35.7.
Delhi has also recordéd an improvement, but a negligible one—from 67.7
in 1980-81 to 60.2. The above figures show that ihe Indian telephone

system is highly fault-prone. The Committee would like the Ministry of -

Communications to make determined efforts to tone up the telephone sys-
tem with a view to brm"mg down the number of faul's in each telephone
district to the barest minimum.

So far as clearance of faults is concerned, the overall performance of.the
Telephone Department can hardly be considered o be sa'isfactory. But,
among the four metropolitan cities, the best performance was that of Madras

which was able to clear 91.4 to 96.6 per cent of the reported faulis within -

twg calendar days of the camplaint. Delhi came next having cleared 80.5

'to 86.1 per cent of the reported faults within two calendar days of the

complaints. Bombay, having given a highly creditable performance of 94
per cent within {wo calendv+ days in 1981-82 came down to 78.1 per cent

B e -
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in 1982-83. The worst was Calcutta where only 66 to 67.2 per cent faults
could be cleared within two calendar days of the complaint, There 7.3 to
16.7 per cent faults could not be cleared even within 7 days of the com-
plaint. The reason given by the Departmen. for slower pace of clearance
in Calcut'a is higher percentage of cable breakdowns caused by thefts and
damage by other u.lity agencies. Another noticeable aspect was that .he
fault clearance posiion by and large deterizrated in all the four metropo-
litan cities, al.hough markedly in case of Bombay. The Committee would
like the Telephone Department to make all out efforts to reduce signifi-
cantly the average time taken for the clearance of faults in all telephone
districts,

I'rom a note furnished by the Ministry, the Commiitee note that there
are detailed instruc.igns for linking repeat faults and special procedure has
been prescribed for ‘their clearance. However, the Committee observe that,
as conceded by the Secretary, Ministry of Communications, in actual
practice, repeat complaints “are not unof en linked up”. When asked
whether he was aware of cases in Calcutta where in spite of repeated
complaints for the same faults, neither the faul was rectified not .he repeat
complaints were linked up, wi.h the resuly hat the subscriber, in sheer
disgust, came to the conclusion that there was no point in pursuing the
complain.s, the Secrefary, Ministry of Communica jons conceded by saying,
“Calcutta is one city where this has been happening. It is no the case
with all the cities.” This is a sad commentary on the functioning of the
Telephone Department, The Committee desire the Telephone Department

A
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to make resolute efforts to improve the position in this regard. In parti-
cular, the Department should ensure that repeat complaints are cleared at
the earliest and the Departmental instructions in this regard are followed by
the lower formations in letter and spirit. The Commi te¢ were informed
in evidence that telephone faul; control sysfem was proposed ta be com-
puterised. A beginning would be made with the four metropolitan cities
and it would be later extended .o other cities. The Committee desire that
this should be done without delay.

As to the overall perfarmance of the Telephone Department in the
counfry as a whole, the Sectetary, Ministry of Communications conceded
in evidence that “in many cases the system is deteriorating and it is a
failure”. When asked whether it was a fact that in Delhi somelimes it
takes more than two hours to get a telephone number, the wi'ness stated, “I
am in no positian *o deny these allegations.” The Commit.iee would not
like to add anything in view of the very straightforward admissions made
by the Secretary, Minisiry of Communications. They would only like the
Department to make persistent and determined efforts to jmprove the
position. After all, in the recent ASIAD and NAM, the Telephone De-
partment had given a very good account of itsclf. The Committee expect

constant vigil to ensure sustained good performance at all times and not
only on special occasions. "
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Replies to Audit Paragraphs are tc be given within a period of six
weeks. The Committee regre: to observe ‘hat in spite of assurances given
by the Secretary, Ministry of Communications, replies to most ef the audit
paragraphs were not given within the prescribed period. Such delays
should be avoided in future.
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